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SHRI SEZHIYAN (Kurobakonam).
I am raising a point only to help the 
Minister. He wants to suspend rule 
206 (2) for the purpose of granting 
Vote-on-Account. If you see the List 
of Business, the Supplementary 
Demands for Grants have also to 
be voted. Rule 215 of the Rules of 
Procedure says that Supplementary, 
additional, excess and exceptional 
grants and votes of credit shall be re
gulated by the same procedure as is 
applicable in the case of demands for 
giants, subject to such adaptations, 
whether by way of modification, addi
tion or omission, as the Speaker may 
deem to be necessary or expedient 
Therefore, what is obtainable for the 
Vote-on-Account should be done for 
the Supplementary Demands also. 
Now the Supplementary Demands are 
going to come next. At that time, he 
will be forced to come with another 
motion for suspending the rule, un
less he does that at this stage for both 
Vote-on-Account as well as the Sup
plementary Demands.

SHRI SOMNATH CHATTERJEE 
(Burdwan): If you kindly see the
motion, it purports to suspend a part 
of rule 206(2) as relates to “a state
ment of the detailed estimate under 
each grant divided into items”.

If you see rule 388, it says:
“Any member may, with the con

sent of the Speaker, move that any 
rule may be suspended in its appli
cation to a particular motion be
fore the House . . . ”
So, a rule can be suspended in its 

entirety, but not a part of it. I raised 
this question earlier also but no deci
sion was given. The question is whe
ther a rule of this nature can be 
suspended in part. I can understand 
their not wanting to comply with any 
particular rule as such. But the rules 
do not contemplate the suspension of 
a part of a rule. It is not permissible; 
either do away with the whole rule 
or do not do it.

MR. SPEAKER: In this case the
difficulty is very genuine. On an 
earlier occasion also, it was the last

day and so an exception was made. 
Now it can be asked* when It was 
done on that day, why not today also? 
There is no other alternative. If we 
are always particular of even a com
ma, sometimes it may not be possible, 
because of the shortage of time or the 
peculiar circumstances. I leave it to 
your decision as to what should be 
done in such circumstances.

I ask Shri Sezhiyan whether he has 
any suggestion to make. There is no 
day left now. So, we have to 
consider whether it is in the interest 
of that State. Whatever has gone 
wrong, we cannot help it. So, we 
have to give a liberal interpretation 
of the rules, because the circumstan
ces are very exceptional. Further, it 
is only a Vote-on-Account. It will 
comc up for discussion.

The question is:
“That in relation to the Demands 

for Grants for expenditure of the 
Government of Nagaland during 
the financial year 1975-76, so much 
uf sub-rule (2) of Rule 206 of the 
Rules of Procedure and Conduct of 
Business in Lok Sabha, as relates 
to 'a statement of the detaiUtd esti
mate under each grant divided into 
items’, may be suspended for the 
purpose of granting Vote-on-Ac- 
count by this House"

The motion was adopted.

12.50 hrs.

STATUTORY RESOLUTION RE-  
APPROVAL OF PROCLAMATION IN 
RELATION TO NAGALAND, NAGA
LAND BUDGET, 1975-76—GENERAL 
DISCUSSION. DEMANDS* FOR 
GRANTS ON GRANTS ON ACCOUNT 
(NAGALAND), 1975-76, AND SUP
PLEMENTARY DEMANDS* FOR 
GRANTS (NAGALAND), 1974-75.
THE MINISTER OF HOME AF

FAIRS (SHRI K. BRAHMANANDA 
REDDY): Mr. Speaker, Sir, I beg to 
move the following Resolution:

•Moved with the recommendation of the President.
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That this House approves the 
proclamation issued by the Presi
dent on the 22nd March, 1975, under 
article 356 of the Constitution in 
relation to the State of Nagaland.”
At the general elections held in 

February, 1974, in Nagaland, the 
XJJD.F. secured 25 seats, the NNO 28 
and the Independents 12, in a House 
of 60 Members. 7 Independents 
joined the UDF and 5 the NNO, with 
the result that the UDF became 32 
strong and the NNO 28. The UDF 
thus formed the Ministry head by 
Shri Vizol. Subsequently, 6 NNO 
Members went over to the UDF. On 
March 9, 1975, 13 UDF Members join
ed the NNO, leading to the resigna
tion of the Vizol Ministry and forma
tion of an NNO Ministry lfd by Shri 
Jasokie on March 19, 1975. On
March 19, 1975, the leader of the 
UDF claimed before the Governor 
that his party had the majority in the 
Legislative Assembly. The Governor 
advised him that since the Assembly 
was in session, the trial of strength 
should take place on the floor o£ the 
House. The Legislative Assembly of 
Nagaland met on March 20, 1975. but 
was adjourned by the Speaker sine d>r\ 
The trial of strength could not take 
place. According to a letter received 
by the Governor from the Secretary to 
the Assembly the Speaker had adjo
urned the House sine die because the 
Ministers had started taking the floor 
on their own, charging that the Opposi
tion party had taken away 3 of fheir 
Ministers and in addition 7 Members 
were also taken and necessary en
quiry should be carried out before the 
House could take up any business of 
the day*.

The immediate problem of authori
sation of expenditure from the begin
ning of the next financial year had to 
he dealt with. The Governor explor
ed the possibility whether the As
sembly could restart sittings within 
the next few days. The Speaker’s 
observation was that he was fully 
cognizant of the constitutional impli

cations but that he had made up his 
mind not to resume sittings of the As
sembly for about a month as, in his 
judgment, that was the period neces
sary for the tension to die down and 
normal atmosphere to be created. The 
report of the Governor of Nagaland 
dated March 20, 1975, already laid on 
the Table of this House explains the 
circumstances which necessitated the 
issue of a Proclamation under article 
356 of the Constitution. The issue of 
Proclamation was brdered by the Pre
sident on March 22, 1975.

I would request the House to grant 
its approval to the Proclamation issu
ed by the President on March 22, 1175, 
in relation to the State of Nagaland

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): Sir, I have given an 
amendment stating:

“That this House approves the 
Proclamation issued by the Presi
dent on 22nd March, 1975, be valid 
for one day from that date and 
direct the Governor to invite the 
leader of the majority party in the 
Assembly to form the Ministry.”

MR. SPEAKER: You don’t give
even the breathing time. After all, 
there should be some limit to it. I 
was just seeing the order of business.

The Statutory Resolution apprjv- 
ing the Proclamation, the General 
Discussion on the Budget for the 
State of Nagaland, the Demands f->r 
Grants on Account and the Supple
mentary Demands for Grants are all 
clubbed together. Item Nos. 14, 15. 16 
and 17 are all clubbed together.

SHRI SOMNATH CHATTERJEE 
(Burdwan): On that, on taking them 
up together, I have a point of orde*\

MR. SPEAKER: That is the
practice.
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SHRI SEZHIYAN (Kumbakonam) : 
Sir, yesterday, when we raised it, my
self and others, you said that this can 
be discussed today, that is, about the 
validity of the order. You may take 
up that first.

MR. SPEAKER: I will take that
up first.

SHRI SOMNATH CHATTERJEE: 
I have a submission to make. Rule 
206 has been partly suspended. The 
speech of the Minister of Revenue 
and Expenditure itself visualises that 
the rules with regard to Vote on Ac
count would be suspended. But no 
motion for suspension relating to Vote 
on Account, which is a separate rule 
altogether, Rule 214, has been brought. 
Rule 214 has not been suspended. It 
requires the items of expenditure to 
be mentioned and they are not men
tioned. So, what was visualised in 
the speech of the Minister has not been 
done.

1 am reading from the speech of 
the Minister:

“In the special situation of this 
occasion. I seek your consent and 
the indulgence of the House to 
agree to suspend the rule for the 
purpose of granting Vote on Ac
count for the three months of
1975-76.”

Vote on Account is not covered by 
rule 206 at all; it is covered by rule 
214, and he has not got that rule sus
pended. Therefore, the discussion on 
Vote on Account cannot be taken up.

MR. SPEAKER: We considered
this and we came to the conclusion 
that what was needed was got. Why 
should we bring in unnecessary mat
ters which are not needed?

Yesterday, some hon. members 
raised some points, They may take 
a few minutes each.

Mr. Sezhiyan.

SHRI SEZHIYAN (Kumbakonam)- 
Yesterday I raised this point—other 
members also raised it—questioning 
the validity of the form in which the

Presidential Order has been issued on 
22nd March this year. I am oeofln- 
ing myself only to this point This 
is not a general discussion on the 
merits of tile decision. Of course, we 
all feel, and we will speak on that 
later, that the extraordinary powers 
given in the Constitution to bring a 
State under President’s rule should 
be used only where a real emergency 
exists and that these powers should 
not be misused. That is a different 
aspect. Here having taken the deci
sion—which decision we are going to 
contest later—, the President and the 
Government have come forward with 
the Proclamation dated the 22nd 
March, 1975, which has been issued 
under article 356 of the Constitution. 
Article .156 of the Constitution pro. 
vides that

"If the President on receipt of a 
report from the Governor of a State 
or otherwise, is satisfied that a 
situation has arisen in which the 
government of the Slate cannot be 
carried on in accordance with the 
provisions of this Constitution, the 
President may by Proclamation:

(a) assume to himself all or any
of the functions of the Gov. 
ernment of the State......

(b) declare that the powers of Ihe 
Legislature of the State shall 
be exercisable by or under 
the authority of Parliament;

(c) make such incidental and 
consequential provisions as 
appear to the President to be 
necessary or desirable for 
giving effect to the objects ot 
the Proclamation..

<13.00 hr*.
Now, coming to the Proclamation 

dated the 22nd March, 1975. the Pre
sident has used article 3$8< )(a) to 
assume to himself all the functions ot 
the Government of that State and all 
powers vested in or exercisable by tfce 
Governor of that State. That i i  al
right The second thing l*»
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“tedare that the powers cf the 
LegialatttSsT of the said State shall 
ft* e*erdhw«ble by or under the au- 
thority of Parliament'’

That ip why* we afe looking into 
this* The third point IP the most im
portant, and 1 am basing my argu
ment on that. It says:

“make such Incidental and conse
quential provisions as appear to 
me to be necessary o- desirable lor 
giving effect to the objects of this 
Proclamation, namely...”

Now, please see (ii):
(ii) the operation of the follow

ing provisions of the Constitution m 
relation to that State is hereby sus
pended..

namely, so much of proviso to Article 
3 as relates to... etc. As many as 
19 items are given there. If the 
>vhole Article or part of the Articio 
is suspended, as many as 19 items 
have been suspended. All of them 1 
have put in the order. I will not 
take the time of the House. Only 
two items, I wilt mention, which, I 
feel, should not, need not and could 
not have been suspended by this Pro
clamation. They are as follows.

if you take the Proclamation, the 
second item after the suspension of 
the proviso to Article 3, it is clause
(2) of Article 1S1 which lays down 
that the reports of the Comptroller 
and Auditor-General of India relating 
to the accounts of the State shall be 
caused to be laid on the floor of the 
legislative Assembly. This comes 
in Chapter V. Now, the reports of 
the C & A G shall be submitted to 
the President who shall cause timm to 
be laid on the floor of the Parliament. 
Article 151(2) which is sought to be 
suspended reads as follows*

“The reports of the Comptroller 
and Auditor-General of India relat
ing to the accounts of a State shall 
be submitted to the Governor of the 
State, who Phall cause them to be 
laid b it o e  the Legislature of the 
State.”

This iP sought to be suspended by the 
Proclamation, then, What is the 
effect? If a particular provision of 
the Constitution lg suspended, by a 
proclamation, what is the effect? The 
effect is that this is completely taken 
out of the Proclamation as far as the 
State is concerned. Suppose, if it is 
not taken out, what is the effect? If 
you take the Proclamation, clause (iii) 
says:

“any reference in the Constitution 
to the Governor shall in relation to 
the said State be construed as a 
reference there to the President and 
any reference therein to the Legis
lature of the State or the Houses 
thereof shall, m so far as it relates 
to the functions and powers there
of, be construed, unless the context 
otherwise requires, as a reference 
to Parliament---- ”

Therefore, if you have suspended any 
of the Articles here, this one comes 
into operation that wherever the term 
‘Governor* is there, the reference is 
to the President and wherever the 
reference is to the Assembly, the 
reference is to the Parliament. So, 
the effect of this proclamation will be 
that the reports of the Comptroller 
and Auditor-General lelating to the 
accounts of the State of Nagaland 
shall be submitted to the President 
who shall cause them to be laid be
fore the Parliament. That would have 
been there. Just now by suspending 
that Article, what have the Govern
ment done is that none of the reports 
of the C & A G relating to the 
accounts of the State which normally 
should have been placed before the 
Assembly and now, the Parliament, 
will not be laid and this Parliament 
is deprived of its powers which the 
Parliament derives under Article 356 
This power has been deprived by this 
Proclamation which I shall say, to 
that extent goes against the constitu
tional provis'o.j

My second objection is with regard 
to item 19—clause (2) of Article 323. 
There, the reference is to the reports 
of the Public Service Commission
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There also it shall be the duty of a 
State Commission, to present annually 
to the Governor o£ the State a report 
and the Governor shall cause the copy 
being placed on the Table of the 
legislature there. By suspending that 
one, you are depriving this House of 
an opportunity to discuss the reports 
of the Commission which should have 
been laid on the Table of the Legisla
ture which legislature is now here, 
working in this House. This House 
has been deprived uf an opportunity 
ang authority and power which was 
vested with the legislature but it was 
deprived of it. These two are the 
main ones.

Why I object to this one is because 
in the Proclamation under Article 356 
it has been said rightly that the Pre
sident is empowered by Article 356(1)
(c) to make such incidental and conse
quential provisions as may appear to 
the President to be necessary or de
sirable for giving effect to the objects 
of the Proclamation. And ll you see 
this thing, what is really incidental 
and consequential? If you take the 
legal terms, you will find, these terms 
are all very much defined. You can
not just under the cloak of these 
things suspend something as you like, 
which is somewhat inconvenient to 
you and all that. Submission of the 
report of the Comptrolbr and Audi- 
tor.General is one such fhing. Sub
mission of the reports of the Public 
Service Commission is another such 
thing. If it is inconvenient, on that 
score, you just cannot <lo this thing 
This is my point. And, in this publi
cation of legal tenns in page 424 it 
has been said as under:

'Incidental or consequential:—In. 
cidental or consequential orders are 
those which follow Cs a matter of 
course being necessary complements 
to the main order passed without 
which the latter order would be in. 
complete or ineffective.*

Bo, this is the position. That is to 
•ay, only when you find that without 
the necessary consequential and inci
dental orders, the purpose lor which

the original order is passed will be
come Incomplete, only then, you can 
do this. This is my respectful sub
mission. I feel, Sir, suspension of 
these things is not incidental or conse
quential. What does the latest order 
say? I mean, the latest proclamation 
of Presidential rule. It is the latest 
cne, it is not the last one. That was 
done in the case of Pondicherry on
26-3-74. in that one, when they 
passed that order, what did they do? 
It is pertinent to quote that one. Cor
responding to this was, as you know, 
there are provisions under the Gov
ernment of Union Territories Act, 
1963 which relates to Pondicherry. 
There is specific item relating to audit 
which is found here to Section 49. If
I read this, what I say will become 
clear. I quote;

‘ Section 49 of the Government of 
Union Territories Act, 1963: —

The reports cf the Comptroller and 
Auditor General of India relating to 
the accounts of a Union territory 
for any period subsequent to the 
date referred to in sub-section (1) of 
section 47 shall be submitted to the 
Administrator who shall cause them 
to be laid before the Legislative 
Assembly of the Union Territory.”

When this Presidential Order was 
issued on 28th March, 1974, it says 
'Whereas the President has assumed 
the power of the Administrator' etc. 
Section 49 was not suspended. Rather, 
Sir, they put it rather bluntly; they 
said, in relation to the said Union 
Territory, less the context otherwise 
requires, any reference in section 6, 
23. 27, 28, 40, etc. of the Act to the 
Administrator shall be construed as 
reference to the President and any 
reference in section 49 to the legisla
tive assembly of the Union Territory, 
in whatever form, shall, in so far as it 
relates to the functioning, be constru
ed as reference to this Parliament, 
Now, the latest order has been issued 
bringing States and Union Territories 
in, this one. Now, instead of placing 
it on the Table of the Union Territory 
legislature, it Should be placed on fee
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Table of our House. But they have 
given this to the Union Territory of 
Pondicherry. Then, why they have 
taken recourse to this thing? There, 
{ore, I am on this point. Therefore, 
so far as the Presidential Order dated 
the 22nd March, in so far as it sus
pends these two rules, one prohibiting 
of report to be placed of the Comp, 
troller and Auditor General and the 
other one relating to Public Service 
Commission (with reference to sub
clause 2 of article 151 and sub-clause
2 of Article 323), to that extent, this 
is certainly violative of the provisions 
and is invalid and also it goes against 
the powers of this House, because, this 
cuts at the very root of this function
ing by the only watchdog function 
which is available to the House and 
by preventing this exerci.se of control 
over finances, this is something which 
is against Parliamentary Democracy 
and Constitution and therefore it is 
my submission that its validity is in 
question. This is my respectful sub
mission. Thank you.

SHRI A. KEVICHUSA (Nagaland): 
Mr, Speaker. Sir, the recent defections 
and re-defection in Nagaland have 
tarnished the image of the State and 
the Nagaland Assembly.

MR. SPEAKER: Mr. Kevichusa. you 
will get an opportunity when the 
matter is taken up for discussion later. 
These are some constitutional objec
tions that are being made which you 
must also hear. When discussion is 
started, at that time I shall see that 
you get the opportunity to speak.

Shri Banerjee and Shri Patel are not 
here. Prof. Dandavate.

PROF. MADHU DANDAVATE 
(Rajapur): I shall briefly mention one 
point. That is, we must read Art. 356 
in conjunction with Art. 151. Sir, the 
legality and the constitutionality of 
this particular issue is more important 
because it is the rights of Parliament 
and obligations to Parliament that 
have eome into difficulty.

It is true that Art. 356(l)(c) cate
gorically says:

“make such incidental and conse* 
quential provisions as appear to the 
President to be necessary or desir. 
able for giving effect to the objects 
of the Proclamation, including pro
visions for suspending in whole ot 
in part the operation of any provi
sions of this Constitution relating to 
any body or authority in the State.”

This has rreat relevance because the 
words ‘incidental and consequential’ 
are of great significance. Some thing 
is treated as 'incidental and conse
quential’ which ultimately results in 
curtailing the power and obligations 
of Parliament. In that case, the real 
difficulty is created, as rightly pointed 
out by my colleague. For instance, 
earlier clause (2) of Art, 15] relates to 
lay before the Legislature of a State 
the reports submitted to the Governor 
by the Comptroller and Auditor Gen
eral of India. Now. the effect of this 
particular suspension will only mean 
that these reports which could have 
normally gone before the Legislature 
would have come before Parliament 
Now. you can imagine the situation be
cause of the suspension of this parti
cular provision. You will find that 
these particular reports which will be 
prepared by the Comptroller and 
Auditor-General will not come before 
Parliament at all. There is no State 
Legislature before which they will be 
placed. And, as a result of that, there 
would be normally powers residing in 
the hands of the Auditor-General. If 
there are certain lacunae in the reports, 
they will never see the light of the day 
and Parliament will not be able to 
scrutinise them. As a result of that, 
it will not serve the public* interest at 
all. Therefore, it is very necessary 
that under the cloak of Art. 356(c), we 
should not allow this particular aspect 
to be treated as incidental and conse
quential. Of course, that will mean 
the erosion of the rights of Parlia
ment and. to that extent, to challeng
ing the Constitutionality and legality 
of this particular provision.

4, 1897 (SAKA) in relation to 242
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(Nagaland)
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SHRI H. N. MUKERJEE (Cat- 
cutta-North-East): sir, may I make
my submission*

MR. SPEAKER: I only call the 
Membeirs who have given their names. 
Mr. Chatterjee.

SHRI SOMNATH CHATTERJEE: 
Mr. Speaker: Sir, in this country we 
have seen that on many occasions 
recourse is taken to Art. 356. H ts 
very necessary, in my opinion, that 
Parliament should know what is the 
real content of the powers of the 
President. Kindly see that after the 
Resident assumes to himself the 
power of the executive authority, this 
Parliament assume  ̂ the powers of the 
State Legislature.

Sir, there is a provision here which 
is very significant. It says:

‘The President may make such 
incidental and consequential pro
visions as appear to him to t>e 
necessary or desirable for giving 
effect to the objects of the Procla
mation, including provisions for 
suspending in whole or in part the 
operation of any provisions of the 
Constitution relating to any body 
or authority m the State."

Therefore, the President has not 
been given the power here to suspend 
any other provision of the Constitu
tion. Such a suspension must be in
cidental to or consequential for the 
purpose of this Proclamation. Here, 
the objective t>f the Proclamation has 
been to run the administration of the 
State of Nagaland because the Gov
ernment of that State cannot be car
ried on in accordance with the provi
sions of the Constitution. Therefore, 
since the Assembly cannot be run ac
cording to the Constitution and since 
the Ministry cannot be formed or 
since the Legislature cannot function 
there, the primary object—the only 
object is to run :he administration in 
the State of Nagaland by the Presi
dent^ Proclamation. You would be 
gteod esidugfc to see all the provision*

that have been mentioned excepting 
the two which are not mentioned re
late either to the power of the State 
Legislature directly or the Council of 
Ministers functioning there or the 
functioning of the Chief Minister and 
so on and so forth. Now, Sir> what 
is the scope of this provision, namely, 
incidental and consequential provision 
for the purpose of giving effect to two 
objects. Under that each and every 
provision of the Constitution cannot 
be suspended. President cannot sus
pend Article 311 which deals with the 
rights of Government servants. Arti
cle 19 cannot be suspended under 
Article 356. Incidental and conse
quential provisions must be such a* 
are necessary concomitant of the ob
ject of Proclamation. It has been 
defined in Die Oxford dictionary that 
‘incidental’ means ‘occurring or liable 
to occur in subordinate conjunction 
with something else’. How is the 
object of running the administration 
of the State of Nagaland, because 
Assembly cannot function, being 
necessarily fulfilled by disallowing or 
making a provision that the audit 
report will not see the light of the 
day7 In the name of incidental and 
consequential provision the net is 
sought to be thrown wider. Two very 
important items of State activity 
which have nothing to do with the 
day.to-day activities of the State, 
namely, public employment for which 
the Public Service Commission is in
tended to be one of the watch-dogs 
and Comptroller and Auditor Gene
ral's report which is essential to look 
into the public expenditure are sought 
to be kept out of the purview of the 
legislatures. Therefore^ we say this 
Proclamation in so far as those two 
provisions are sought to be suspended 
is not a valid Proclamation.

SHRI H. N. MUKERJEE: Sir, J
shall not be going into the pure tech
nical aspect of the matter but one 
moment in this business which in
trigues me and makes me very aus
picious and indignant Is Govern
ment way of pvoMfediqg. As Mr,
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Sezhiyan has pointed out under the 
name „®f having incidental and con- 
sequential' provision in the Proclama
tion cartariP" suspensions have been 
ordered. We do not obJecTTo that 
But if we compare the Nagaland 
Order of the President with the 
President’s order in regard to Pondi
cherry, in that case the Presidential 
Order did not include suspension of 
that provision which would have made 
presentation of the Comptroller and 
Auditor General’s report obligatory be
fore Parliament. On this occasion a 
very definite distinction has been in
corporated. There is no intention on 
our part to put any hurdle in the 
way of Government particularly on 
the issue of Nagaland. Let the Minis
ter explain that contrary to provisions 
in the Pondicherry Proclamation a 
special exclusion has been included in 
the Nagaland Proclamation.

SHRI K. BRAHMANANDA REDDY: 
Sir, hon. Mr. Sezhiyan has read this 
lelevent portion of Article 356, Arti
cle 356 (1) (c) says:

“make such incidental and cons, 
quential provisions as appear to 
the President to be necessary or 
desirable for giving effect to the 
objects of the Proclamation, in
cluding provisions for suspending 
in whole or in part the operation 
of any provisions of this Constitu
tion relating to any body or 
authority in the State:

Now, we will come to Article 151 (2). 
It sayst

“Hie reports of the Comptroller 
and Auditor General of India re
lating to the accounts of a State 
shall be submitted to the Governor 
Of the State, who shall cause them 
to be laid before the Legislature 
of the State."

My submission is, what is suspended 
according to the Proclamation is only 
this. You may kindly see

“so much of clause (2) of Article 
161 as relates to the laying before 
the Legislature of the State of

(Nagaland)
the Report' submitted to the 
Governor by the Comptroller and 
Auditor General of India:

Secondly, in regard to Artiele 323, 
it says:

“so much of clause (2) of Article 
323 as relates to the laying of the 
report with a memorandum before 
the legislature of the State."

Therefore, what is suspended is only 
this portion '‘who shall cause them to 
be laid before the Legislature of the 
State." The entire thing is not sus
pended. Now, in many of these pro
clamations, this has been done and 
we are advised by the Law Depart
ment that this* is perfectly legal and 
valid. Apart from that, Sir, as you 
know, this Assembly has been sus
pended. This has not been dissolved. 
Therefore, Sir, the duration of the 
suspension......

SHRI DINEN BHATTACHARYYA 
(Serampore)- Suspicion out of sus
pension.

SHRI K. BRAHMANANDA RED
DY: You suspect everything. In re
gard to the duration of the suspen
sion, we cannot just now say, now 
long it will be. It may be for some 
time or more time. Therefore, Sir, 
as the duration of the suspension 
cannot be envisaged just now, depend- 
ing upon the situation prevailing in 
the State, it has not become neces 
sary to lay these reports on the floor 
of the House. Supposing* at some 
other time, if it becomes necessary to 
come before the House again for ex- 
tention, we will certainly consider 
this matter whether these reports 
cannot be laid

SHRI SEZHIYAN: Just now, Vkc 
Minister has said that this Legisla
tive Assembly has not been dissolved 
that this has only been suspended
ard therefore, they have put this
The Minister has also said that he 
does not know how long it will re
main suspended, and that therefore, 
they have put this. Sir, 1 can giva
one instance which will prove tSri*.
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in  regard to Uttar Pradesh, on 22nd 
February 1968, the Governor sent a 
•note. In the end, he said:

"I do not think it is desirable to 
dissolve the Legislative Assembly 
at this juncture but feel that it 
will be in the best interests of the 
State if the functioning of the State 
Legislature is merely suspended.”

Without suspending the Legislature, 
without dissolving the Legislature, 
the Legislature was put in animated 
suspension and Article 356 was clam
ped in regard tn the State of UP on 
22nd February, 1968. On that date, 
the proclamation was issued without 
dissolving the Assembly. The Assem
bly was only suspended but they 
have not suspended this rule under 
Article 131(2). The UP Asserrbly 
was not dissolved, but, it was only 
suspended. This was issued on 22nd 
February 1968.

SHRI K. BRAHMANANDA RED
DY: May be so.

SHRI SEZHIYAN- He has said that 
the Assembly has not been dissolved 
and that it has only been suspended. 
I can quote a case where the Assem
bly was not dissolved, but only sus
pended, and there, this rule was not 
suspended. Why are they going 

back?
SHRI SOMNATH CHATTERJEE: 

The Proclamation itself says that any 
reference in the Constitution to the 
Governor would mean the President 
and any reference to the legislature 
would mean reference to Parliament. 
Article 151(2) "has to be retained. 
What has the duration of the suspen
sion to do with it, because automati
cally the matter will come before 
Parliament? They have consciously 
made a departure without any expla
nation.

SHRI S. M. BANERJEE: There is a 
common point raised by all the mem
bers which has not been replied to. 
Incidental and consequential provi
sions have to be consistent and should 
have effect so far as the objectives of

the Proclamation are concerned. , He 
has not explained it

SHRI SHYAMNANDAN MISHRA 
(Begusarai): Th<» point is one of sub
stance and it should receive your 
most serious consideration whether 
Parliament can or should accept a 
truncation of its responsibilities in 
this matter. The very essence of 
parliamentary system is financial con
trol. If financial control goes, there 
is no sense in transferring any res
ponsibility to Parliament. If the 
Auditor-General is not under an ob
ligation to submit a report to the 
President to be caused to be laid on 
the Table, the financial control does 
not pass to the Parliament of India. 
It is for your serious consideration 
whether the Government should be 
allowed to suspend this power also, 
which essentially is the very basis of 
financial control. If the purpose of 
this is to run the government there, 
if the Assembly is suspended, with 
the help of Parliament with the same 
powers, then this does not seem to 
be incidental or consequential to the 
powers that have been acquired by 
the President

SHRI K BRAHMANANDA RED
DY: The report of the Auditor Gene
ral for 1972-73 relating to the State 
of Nagaland has been placed before 
the Nagaland Assembly but the re
port for 1973-74 is not yet due.

MR SPEAKER: I see a disparity 
between the notifications issued in 
the case of Pondicherry, U. P and 
Nagaland. 1 made an observation 
while addressing the Conference of 
Chairman of Subordinate Legislation 
Committees that in case there is Pre
sident’s rule, and the Assembly is 
not functioning, some way should be 
found whereby the rules which nor
mally should have been laid before 
the Assembly are not left unscrutinis
ed. They should either be scrutinis
ed by the parliamentary committee 
or when the proclamation is revoked 
and normal conditions are restored, 
the subordinate legislation committee 
of that State roust scrutinise it, In
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this cafe, if there is any Auditor 
General’s report or Public Service 
Commission’s report, the normal 
course would have been that they 
are laid on the Table of that Legisla
tive Assembly. When there is no 
Legislative Assembly, the analogy 
goes to the corresponding Legislative 
body. I think there is no harm if 
even in your consequential or inci- 
dental matters, you bring this before 
the House, if it relates to that period. 
Thie question of deletion would not 
solve any problem. Some way should 
be found. It is in the interests of 
Parliament and Nagaland also that 
there is some substitute where they 
are laid when there is no Assembly 
functioning there. I hope there will 
be ample scope in the interpretation 
of vour incidental and consequential 
matters so that some way could be 
found whereby this House should be 
aware of these things. I have given 
the Government a hint. The Speaker 
cannot Rive a direction saying vou 
must r ’ it the proclamation this way 
or that wav. T have given them a 
hmt and T think it is an acceptable 
hint.

SHRI JYOTITJMOY BOSU: Why 
are these two controversial provisions 
in the Presidential Proclamation not 
deleted by the Government?

MR. SPEAKER: We shall resume 
the debate. Shri Dasaratha Deb.

SHRI JYOTIRMOY BOSU: I have 
given an amendment.

MR. SPEAKER: That is not in
order. I have not permitted it.

SHRI JYOTIRMOY BOSU: But
that was not conveyed to me.

MR. SPEAKER: Yesterday itself I 
have written that I cannot permit it 
because Proclamation cannot be 
amended. You can either reject it or 
accept it.

SHRI JOTIRMOY BOSU: This is a
motion before the House and I have
given the amendment well in time.

(Nagaland)
Under what rule have you not per
mitted it?

MR. SPEAKER: Proclamation is
not a motion. I am sorry I cannot 
allow any amendment to it. Resolu
tion moved:

“That this House approves the 
Proclamation issued by the Presi
dent on the 22nd March, 1975 under 
article 356 of the Constitution in 
relation to the State of Nagaland/'

D emand No . 1— State Legislature 

MR. SPEAKER: Motion moved:

“That a sum not exceeding 
Rs. 5,75,000 on Revenue Account be 
granted to the President on account, 
out of the Consolidated Fund of the 
State of Nagaland for or towards to 
defray the charges which w ill come 
in cours? of payment during the 
year ending on the 31st day of 
March, 1976. in respect of ‘State 
Legislature’.”

D emand No. 3— Council of M inisters 

MR. SPEAKER* Motion moved-

“That a sum not exceeding 
Rs. 12,50.000 on Revenue Account be 
granted to the President on account, 
out of the Consolidated Fund of the 
State of Nagaland for or towards to 
defray the charges which will come 
in course of payment during the 
year ending on the 31st day of 
March, 1976. in respect of ‘Council 
of Ministers'.”

D emand No. 4 -  A dministration of 
J ustice

MR SPEAKER- Motion moved:

“That a sum not exceeding 
Rs. 3.37,500 on Revenue Account be* 
granted to the President on account, 
out of the Consolidated Fund of the 
State of Nagaland for or towards to>
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defray the cfc&ges which will come 
in course of payment during the 
yeflr ending on the 31st day of 
March, 1976. in respect of 'Adminls- 

‘traiion of Justice’.”

D emand No  5— Election 

.JMR SPEAKER Motion moved

“That a sum not exceeding 
Rs. 4,&8,700 on Revenue Account be 
granted to the President on account, 
out et the Consolidated Fund of the 
State of Nagaland for or towards to 
defray the charges which will come 
in course of payment dunng the 
year ending on the 31st day of 
March, 1976 in respect of ‘Election’ ’

-Demand N o. 6— L and Revenue, Stmvip*  

and R egistration  

MR SPEAKER Motion moved

“That a sum not exceeding 
Rs 4,26.500 on Revenue Account be 
granted to the President on account 
out of the Consolidated Fund of the 
State of Nagaland for or tc.vaids to 
defray the charges which will come 
m course of payment dunng the 
year end’ng on the 31st da\ of
March, 1976 m respect of ‘Ljnd
Revenue, Stamps and Registration’ ”

Demand No. 7 —STATr Excise

MR SPEAKER Motion moved

“That a sum not exceeding 
Rs. 1,87,500 on Revenue Account he 
granted to the President on acount 
Out of the Consolidated Fund of the 
State of Nagaland for or towards to 
defray the charges which will come 
In course of payment during the 
year ending on the list day of
March, 1976, in respect of ’State
Excise* ”

D emand No. 8—Sales T ax  

MR. SPEAKER Motion moved

“That a sum not exceeding
Us. 1,80,000 on Revenue Account be

granted to the President cm twount, 
out of the Consolidated Ptittl f t  the 
State of for or toward# to
detray the chargee which Will- came 
in course of payment during 4be 
year ending on the 31st day of 
March, 1976, in respect of ’Seles 
Tax’.”

D emand No. 9—-Taxes on V ehicles 

MR. SPEAKER Motion moved:

‘That a sum not exceeding 
Rs. 1,15,000 on Revenue Account be 
granted to the President on account, 
out of the Consolidated Fund of the 
State of Nagaland for or towards to 
defray the charges which will come 
m course of payment during the 
year ending (hi the 31st day of 
March, 1976. in respect of Taxes on 
Vehicles' ”

Dfmand No 12—Civii Secrftariat 
MR SPEAKER Motion moved

“That a sum not exceeding 
Rs L<5,75 000 on Revenue Account be 
granted to the President on account, 
out of the Consolidated Fund of the 
State of Nagaland for or towards to 
defray the chargcs which will come 
m course of payment dunng the 
year ending on the 31st day of 
March, 1976, m respect of ‘Cml 
Secretariat' ”

Demand No. 13—District Administra
tion ‘■.PFCIAl wriFARF SCHEME AND 

Tribal Council

MR SPEAKER Motion moved

“That a sum not exceeding 
Rs 42 00.000 on Revenue Account be 
granted to the President on account, 
out of the Consolidated Fund of the 
State of Nagaland for or towards to 
defray the charges which will come 
in course of payment during the 
year ending on the 31st d*y of 
March, 1976, in respect of ‘District 
administration special welfare 
scheme and Tribal Council’,*
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Accounts A wmbnottration

MB. SPEAKER: Motion moved:
"That a sum not exceeding 

Rs. 3,87,500 cm Revenue Account be 
granted to the President on account, 
out of the Consolidated Fund of the 
State of Nagaland for or towards to 
defray the charges which will come 
in course of payment during the 
year ending on the 31st day of 
March, 1076, in respect of ‘Treasury 
and Accounts Administration’.”

D emand No. 15—Special expenditure
ON MAINTENANCE OF LAW AND ORDER
INCLUDING CONTRIBUTION FOR PENSIONS

and G r a tu itie s  

ME. SPEAKER: Motion moved:
"That a sum not exceeding 

Rs 17.00,000 on Revenue Account be 
granted to the President on account, 
out of the Consolidated Fund of the 
State of Nagaland for or towards to 
defray the charges which will come 
in course of payment during the 
year ending on the 31st day of 
March, 1976. in respect of ‘Special 
expenditure on maintenance of law 
and order including contribution for 
Pensions and Gratuities'.’*
D emand No 16—V illage G uards

MR. SPEAKER: Motion moved

“That a sum not exceeding 
Rs. 9,37.500 on Revenue Account be 
granted to the President on account, 
out of the Consolidated Fund of the 
State of Nagaland for or towards to 
defray the charges which will come 
in course of payment during the 
year ending on the 31st day of 
March, 1976, in respect of ‘Village 
GuaniaV’
D emand No. 17—C iv il  Po lice  and 

F ir e  S e r v ic e  U n it

ME. SPEAKER: Motion moved:
“That a sum not exceeding 

Ra. 1,30,75,000 on Revenue Account be 
granted to the President on account, 
out of the Consolidated Fund of the

qp. Proclwnatton CHAITRA

Slate of Nagaland for or towards to 
defray the charges which will come 
in course of payment during the 
year ending on the 31st day of 
March, 1976, in respect of ‘Civil 
Police and Fire Service Unit*.”

Demand No. 18—Jails 

MR SPEAKER: Motion moved:

“That a sum not exceeding 
Rs. 9.55,000 on Revenue Account be 
granted to the President on account, 
out of the Consolidated Fund of the 
State of Nagaland for or towards to 
defray the charges which will come 
in course of payment during the 
year ending on the 31st day of 
March. 1976, in respect of ‘Jails’.”

Demand No. 19— Stationery and 
Printing

MR. SPEAKER: Motion moved-

“That a sum not exceeding 
Rs. 6.62.500 on Revenue Account be 
grar'ed to the President on account 

out of t ê Consolidated Fund of the 
Stale of Nagaland for or towards to 

defray the charges which will come 
in course of payment dunng the 
year ending on the 31st day of 
March, 1976, in respect of ‘Stati
onery and Printing'.’*

Demand No. 20—Vigilance Commission 

MR. SPEAKER: Motion moved:

“That a sum not exceeding 
Rs. 25 000 on Revenue Account be 
granted to the President on account, 
out of the Consolidated Fund of the 
State of Nagaland for or towards to 
defray the charges which will come 
in course of payment during the 
year ending on the 31st day of 
March, 1976, in respect of ‘Vigilance 
Commission*.*’

Demand No. 21—Workshop Organisa
tion

MR. SPEAKER: Motion moved:

4, 1887 (SAKA) in relation to 254
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“That a sum not exceeding
Rs. 4,12,500 on Revenue Account be



255 *** Proclamation MARCH 25, 1915 in relation to Nagaland, 3«$
and D.G. & S.D .G . (tfapafcnd)

granted to the President on account, 
out of the Consolidated Fund of the 
State of Nagaland for or towards to 
defray the charges which will come 
in course of payment during the 
year ending on the 31st day of 
March, 1976, in respect of ‘Work
shop Organisation’."

D em and  N o. 22—N agaland  H ouses 

MR SPEAKER • Motion moved *

“That a sum not exceeding 
Rs 1,55,000 on Revenue Account be 
granted to the President on account, 
out of the Consolidated Fund of the 
State of Nagaland for or towards to 
defray the charges which will come 
in course of payment during the 
year ending on the 31st day of 
March, 1976, in respect of ‘Nagaland 
Houses’.”

D fmand No 2U— A dm inistrative  
T raining  Institute

MR. SPEAKER Motion moved

“That a sum not exceeding 
Rs. 1,37,500 on Revenue Account be 
granted to the Presidenl on account, 
out of the Consolidated Fund of the 
State of Nagaland for or towards to 
defray the charges which will come 
in course of payment during the 
year ending on the 31st day of 
March, 1976, in respect of ‘Adminis
trative Training Institute' ”

D emand No. 24—Statf L ottfries 

MR SPEAKER* Motion moved’

“That a sum not exceeding 
Rs. 2,26,200 on Revenue Account be 
granted to the President on account, 
out of the Consolidated Fund of the 
State of Nagaland for or towards to 
defray the charges which will come 
in course of payment during the 
year ending on the 31st day of 
March, 1976, in respect of ‘State 
Lotteries’.”

D emand no. 25—Pen sio n s an?  O th er  
R e tir em en t  B e n e f it s

MR. SPEAKER: Motion moved:

“That a sum not exceeding 
Rs. 1.41,000 on Revenue Account be 
granted to the President on account, 
out of the Consolidated Fund of the 
State of Nagaland for or towards to 
defray the charges which will come 
in course of payment during the 
year ending on the 31st day of 
March, 1976, in respect of Tensions 
and other retirement benefits’.”

Demand No. 26—Education 

MR SPEAKER- Motion moved:
“That a sum not exceeding 

Rs, 1,32,94,500 on Revenue Account be 
granted to the President on account, 
out of the Consolidated Fund of the 
State of Nagaland for or towards to 
defray the charges which will come 
in course of payment during the 
year ending on the 31st day of 
March, 1976, in respect of ‘Educa
tion’ ’’

Demand No 27—A rt & Culturf and 
Gazettefrs Unit

MR SPEAKER Motion moved *

“That a sum not exceeding 
Rs 2,71,300 on Revenue Account be 
granted to the President on account, 
out of the Consolidated Fund of the 
State of Nagaland for or towards to 
defray the charges which will come 
in course of payment during the 
year ending on the 31st day of 
March, 1976, in respect of ‘Art and 
Culture and Gazetteers Unit’.’’

Demand No. 28—Med ica l, P u b lic
H ealth  and  F a m il y  P lanntno

MR SPEAKER- Motion moved*

“That a sum not exceeding 
Rs. 76,71,000 on Revenue Account be 
granted to the President on, account, 
out of the Consolidated Fund of the 
State of Nagaland for or towards to 
defray the charges which will cams
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in course of payment during the 
year ending on the 31st day of 
March, 1976, in respect of ‘Mpdical, 
Public Health and Family Planning’.”

Demand No. 29—Urban  Development 

MR. SPEAKER: Motion moved:

“That a sum  not  exceeding 
Rs. 3,62,500 on Revenue Account be 
granted to the President on account, 
out of the Consolidated Fund of the 
State of Nagaland for or towards to 
defray the charges which will come 
in course of payment during the 
year ending on the 31st day of 
March, 1976. in respect of ‘Urban 
Development’."

Demand No. 30—Information.  Publi
city, and Tourism

MR. SPEAKER: Motion moved-

“That a sum  not  exceeding 
Rs. 8.20,flOO on Revenue Acrount he 
granted to the President on account, 
out of the Consolidated Fund of the 
State of Nagaland for or towards to 
defray the charges which will come 
in course of payment during the 
year ending on the 31st  day of 
March, 1976. in respect of ‘Informa
tion, Publicity and Tourism'.’’

Demand No. 31—Employment Ex
change

MR. SPEAKER: Motion moved:

“That a sum  not  exceeding 
Rs. 53,700 on Revenue Account be 
granted to the President on account 
out of the Consolidated Fund of the 
State of Nagaland for or towards to 
defray the charges which will come 
in course of payment during the 
year ending on the 31st  day of 
March. 1976, in repnect of ‘Employ
ment Exchange’ ”

Demand No. 32-—Labour 

MR. SPEAKER: Motion moved-

328 LS.—9

“That a sum  not  exceeding
Rs. 32,700 on Revenue Account be

granted to the President on account 
out of the Consolidated Fund of the 
State of Nagaland for or towards to 
defray the charges which will come 
in course of payment during the 
year ending or.  the 31st day of 
March, 1976, in respect of ‘Labour',*

Demand No. 33—Tribal Development 
Blocks, Community  Project etc.

MR. SPEAKER: Motion moved:

“That  a  sum  not  exceeding 
Rs. 20,95.000 on Revenue Account be 
granted to the President on account, 
out of the Consolidated Fund of the 
Stat* of Naealand for or towards to 
defray the charges which will come 
in course of payment during the 
year ending on the 31st day of 
March, 1976. in respect of ‘Tribal 
Development  Blocks,  Community 
Project etc.’ ”

Demand No. 34—Social Welfare 

MR. SPEAKER: Motion moved:

“That a sum  not  exceeding 
Rs. 8,8‘ ,200 on Revenue Account be 
granted to the President on account, 
out of Ihe Consolidated Fund of the 
State ol Na<?aland for or towards to 
defray the rbarges which will come 
in course of payment during the 
year ending on the 3lst day of 
March. 197(5, in respect of ‘Social 
Welfare’.”

Demand No. 5̂—Soldilrs, Sailors & 
Airmens Board

MR. SPEAKER: Motion moved:

“That a si'm  not  exceeding 
Rs. 16,200 rn Revenue Account be 
granted to the President on account, 
out of the Consolidated Fund of the 
State of Nn̂l-md for or towards to 
defray the "hnrees which will come 
in course of payment during th'’ 
year ending on the 31st diy of 
March, 1976. in respect of ‘Soldiers,
Sailors & Airmens Board’.”
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Dem and N o. 36—S o cia l Ss c u r it y ,
WBLrARS AMD COMMUNITY SERVICES

MR. SPEAKER: Motion moved:

“That a sum not exceeding 
Rs. 2,75,700 on Revenue Account be 
granted to the President on account, 
out of the Consolidated Fund of the 
State of Nagaland for or towards to 
defray the charges which will come 
in course of payment during the 
year ending on the 31st day of 
March, 1976, in respect of ‘Social 
Security, Welfare and Community 
Services’.**

D emand No 37—Evaluation  U nit

MR. SPEAKER: Motion moved*

“That a sum not exceeding 
Rs. 40,000 on Revenue Account be 
granted to the President on account, 
out of the Consolidated Fund of the 
State of Nagaland for or towards to 
defray the charges which wili come 
in course of payment dunng the 
year ending on the 31st day of 
March, 1976, in respect of ‘Evalua
tion Unit’ ”

Demand No. 38—Cooperation

MR SPEAKER: Motion moved:

‘That a sum not exceeding 
Rs. 6,20,000 on Revenue Account and 
not exceeding Rs. 3,17,500 on Capital 
Account be granted to the President 
on account, out of the Consolidated 
Fund of the State of Nagaland, for 
or towards to defray the charges 
which will come m course of pay. 
ment during the year ending on the 
31st day of March. 1976, in respect 
of 'Cooperation’."

D bm an u No. 39—Statistics

MR. SPEAKER: Motion moved*

"That a sum not exceeding 
Rs. 3.82,500 on Revenue Account be 
granted to the President on account, 
out of the Consolidated Fund of the 
State of Nagaland for or towards to

defray the charges vriMcfet w£B com© 
in course of payment during the 
year ending on the 31st day of 
March, 1976, in respect of "Statis
tics*. ’

D emand No, 40—'We ig h ts  &  
Measures

MR. SPEAKER: Motion moved:
“That a sum not exceeding 

Rs. 92,700 on Revenue Account be 
granted to the President on account, 
out of the Consolidated Fund of the 
State of Nagaland for or towards to 
defray the charges which will come 
in course of payment during the 
year ending on the 31st day of 
March, 1976, in respect of 'Weights 
and Measures’.”

Demand No 41—Supply Ornrr at 
Calcutta

MR SPEAKER. Motion moved*
"That a sum not exceeding 

Rs 44,200 on Revenue Account be 
granted to the President on account, 
out of the Consolidated Fund of the 
State of Nagaland for or towards to 
defray the charges which will come 
m course of payment dunng the 
year ending on the 31st day of 
March, 1976, m respect of 'Supply 
Office at Calcutta” *

D emand No. 42—A griculture , M inor
I rrig atio n , F is b b k h b  m e.

MR. SPEAKER* Motion moved*
“That a sum not exceeding 

Rs. 56,08.700 on Revenue Account be 
granted to the President on account, 
out of the Consolidated Fund of the 
State of Nagaland for or towards to 
defray the charges which will come 
in course of payment during the 
year ending on the 31st day oI 
March, 1976, in respect of ‘Agricul
ture, Minor Irrigation, Fisheries 
etc'.**

Demand No. 43—Soil Conservation 
MR. SPEAKER: Motion moved:

"That a sum not exceeding
Rs, 1042,500 on Revenue Aoeouttt be
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franted to th« president an account, 
out of the Consolidated Fund of the 
State of Nagaland for or towards to 
defray the charges which will come 
in course of payment during the 
year ending on the 31st day of 
March, 19T6, in respect of 'Soil 
'Conservation’.”
D e m an d  n o . 44.—G rain  Supply  

Schem e

"MR. SPEAKER: Motion moved:
“That a sum not exceeding 

Bs. 13,37,500 on Revenue Account 
■*n<i not exceeding Rs. 75,00,000 on 
Capital Account be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Nagaland, for or towards to defray 
the charges which will come m 
course of payment during the year 
-ending on the 31st day of March, 
1976, in respect of ‘Grain Supply 
Scheme’.”

D e m a n d  No. 45—A n im a l  H usbandry 
& D a ir y  D evelopment

MR. SPEAKER: Motion moved:
“That a sum not exceeding 

Us. 26,88,200 on Revenue Account 
and not exceeding Rs. 35,000 on 
Capital Account be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Nagaland, for or towards to defray 
the charges which will come in 
course of payment during the year 
ending on the 81st day of March, 

1976, in respect of Animal Husban. 
dry & Dairy Development’.”

D e m a n d  No. 46—F orest 

MR. SPEAKER: Motion moved;

“That a sum not exceeding 
Us. 19,97,500 on Revnue Account be 
granted to the President on ac
count out of the Consolidated Fund 
•of the State of Nagaland for or 
towards to defray the charges 
which will come in course of pay
ment during the year ending on

(Nagaland)
the 31st day of March, 1976, in 
respect of ‘Forest*.*’

Dem an d  N o. 47—Industries

MR SPEAKER. Motion moved:
“That a sum not exceeding 

Rs. 13,67,500 on Revenue Account 
and not exceeding Rs. 55,62,500 on 
Capital Account be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Nagaland, for or towards to defray 
the charges which will come in 
course of payment during the year 
ending on the 31st day of March, 
1976. in respect of ‘Industries'.’’

D e m a n d  No. 48—M ineral 
D evelopment

MR. SPEAKER: Motion moved:
“That a sum not exceeding 

Rs. 6,31,200 on Revenue Account be 
granted to the President on account, 
out of the Consolidated Fund of the 
State of Nagaland for or towards to 
defray the charges which will come 
in course of payment during the 
year ending on the 31st day of 
March, 1976, in respect of 'Mineral 
Development'.”
D em an d  N o. 49—P ow er  P rojects

MR SPEAKER: Motion moved"
“That a sum not exceeding 

Rs. 71,07,800 on Revenue Account 
and not exceeding Rs. 39,81,600 on 
Capital Account be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Nagaland, for or towards to defray 
the charges which will come in 
course of payment dunng the year 
ending on the 31st day of March, 
1978, in respect of ‘Power Projects’.”

D e m an d  N o  50—R oad T ransport

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 15,75,000 on Revenue Account
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and not exceeding Rs. 8,75,000 on 
Capital Account be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Nagaland, for or towards to defray 
the charges which will come in 
course of payment during the year 
ending on the 31st day of March, 
1976, in respect of ‘Road Trans
port’.”

D e m a n d  No. 51—F in an cia l  C orpration  
C ell

MR. SPEAKER: Motion moved:
“That a sum not exceeding 

Rs. 1,25.000 on Revenue Account be 
granted to the President on account, 
out of the Consolidated Fund of the 
State of Nagaland, for or towards to 
defray the charges which will come 
in course of payment during the year 
ending on the 31st day of March,
1976. m respect of 'Financial Corpo
ration Cell’.’’

D em an d  N o. 52— H ousing  L oan s  & 
L oans  to G overnm ent Servants

MR. SPEAKER: Motion moved;
“That a sum not exceeding 

Rs. 19,50,000 on Capital Account be 
granted to the President on account, 
out of the Consolidated Fund of the 
State of Nagaland, for or towards 
t o  defray the charges which will 
come in course of payment during 
the year ending on the 31st day o f  

March. 1976, in respect of 'H o u s in g  

Loans and Loans to Government 
Servants’.”

D fm a n d  N o. 53— P ttblic W orks,
H o u s i n g . R o a d s  a n d  B r i d g e s

MR. SPEAKER; Motion moved;
“That a sum not exceeding 

Rs. 4,51,29,500 on Revenue Account 
and not exceeding Rs. 1,10,66,200 on 
Capital Account be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Nagaland, for or towards to defray 
the charges which will come in 
course of payment during the year

ending on the 31st day of March,
1976, in respect of ‘Public Works,. 
Housing, Roads and Bridges’.”

D em a n d  N o. 54— F unctional  B uildings, 
and  other D evelopm ental Sch em es

MR. SPEAKER; Motion moved;
“That a sum not exceeding: 

Rs. 39,08,300 on Capital Account be 
granted to the President on account, 
out of the Consolidated Fund of the 
State of Nagaland, for or towards to> 
defray the charges which will come 
in course of payment during the year 
ending on the 3slt day of March,
1976, in respect of ‘Functional Build
ings and other Developmental; 
Schemes’.”

D em an d  No. 55— W ater S u pply  
Schem es

MR. SPEAKER; Motion moved:
“That a sum not exceeding 

Rs. 25,32,900 on Revenue Account 
and not exceeding Rs. 26,25,000 on 
Capital Account be granted to the 
President on account, out of the 
Consolidated Fund of the State o f 
Nagaland, for or towards to defray 
the charges which will come in 
course of payment during the year 
ending on the 31st day of March,.
1976, in respect of ‘Water Supply 
Schemes’ ”

, D em an d  No. 1—State  L egislator*

MR. SPEAKER: Motion moved: 
“That a Supplementary sum not 

exceeding Rs. 12,14,000 on Revenue 
Account be granted to the President, 
out of thp Consolidated Fund of the 
State of Nagaland, to defray the 
charges which will come in course o f 
payment during the year ending on 
the 31st day of March, 1975, in res
pect of ‘State Legislature’.”

D e m an d  No. 3—C ouncil  op 
M inisters

MR. SPEAKER: Motion moved:
“That a Supplementary sum not 

exceeding Rs. 26,62,000 on Revenue
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Account be granted to the President, 
out of the Consolidated Fund of the 
State of Nagaland, to defray the 
charges which will come in course of 
payment during the year ending on 
the 31st day of March, 1975 in res
pect of ‘Council of Ministers.

Demand No. 5 Elections 

HR, SPEAKER: Motion moved:

put of the Consolidated Fund of the 
State of Nagaland, to defray the 
charges which will come in course 
of payment during the year ending 
on the 31st day of March, 1975 in 
respect of ‘Civil Secretariat."

Demand No. 15 Special e penditure

ON   MAINTENANCE   OF   LAW   AND 

ORDER  INCLUDING  CONTRIBUTION  FOR 

PENSION  AND  GRATUITIES.

in relation, to 266
Nagaland and D.G.  S.D.G.

(Nagaland)

That a Supplementary sum not 
eceeding Rs. 2,51,000 on Revenue 
Account be granted to the President, 
out of the Consolidated Fund of the 
State of Nagaland, to defray the 
charges which will come in course 
of payment during the year ending 
on the 31st day of March, 1975 in 
respect of ‘Elections.

Demand No. 7 State Ecise 

MR. SPEAKER: Motion moved:

"That a Supplementary sum not 
eceeding Rs. 20,000 on  Revenue 
Account be granted to the President, 
out of the Consolidated Fund of the 
State of Nagaland, to defray the 
charges which will come in course 
of payment during the year ending 
on the 31st day of March, 1975, in 
respect of ‘State Ecise."

Demand No. 9 Ta es on Vehicles

MR. SPEAKER: Motion moved:

‘"That a Supplementary sum not 
eceeding Rs. 65,000 on Revenue 
Account be granted to the President, 
out of the Consolidated Fund of the 
State of Nagaland, to defray the 
charges which will come in course 
of payment during the year ending 
on the 31st day of March, 1975 in 
respect of Taes on Vehicles.

Demand No. 12 Civil Secretariat 

MK SPEAKER: Motion moved:

That a Supplementary sum not 
eceeding Rs. 7,58,000 on Revenue 
Account be granted to the President,

MR. SPEAKER: Motion moved:

That a Supplementary sum not 
eceeding Rs. 46,32,000 on Revenue 
Account be granted to the  Presi
dent, out of the Consolidated Fund 
of the State of Nagaland, to defray 
the charges which will come in 
course of payment during the yqar 
ending on the 31st day of March, 
3975, in respect of ‘Special ependi
ture on maintenance of  law and 
order including  contribution  for 
pension and gratuities'.

Demand No. 16 Village guards 

MR. SPEAKER: Motion moved:

‘That a Supplementary sum not 
eceeding Rs. 3,00,000 on Revenue 
Account be 4 granted to the Presi
dent, out of the Consolidated Fund 
of the State of Nagaland, to defray 
the charges which will come in 
course of payment during the year 
ending On the 31st day of March, 
1975, in respect of ‘Village guards.**

Demand No. 17 Civil Police and 

Fire Service Unit

MR. SPEAKER: Motion moved:

That a Supplementary sum not 
eceeding Rs. 95,00,000 on Revenue 
Account be granted to the  Presi
dent, out of the Consolidated Fund 
of the State of Nagaland, to defray 
the charges which will come in 
course of payment during the year 
ending on the 31st day of March, 
1975, in respect of ‘Civil Police and 
Fire Service Unit.
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D em an d  N o . 18— Ja il s  

MR. SPEAKER: Motion moved:

“That a Supplementary sum not 
exceeding Rs. 5,80,000 on Revenue 
Account be granted to ihe Presi
dent, out of the Consolidated Fund 
of the State of Nagaland, to defrag 
the charges which vrall come in 
course of payment during the yciar 
ending on the 31st day of March, 
1975, in respect of ‘Jails'."

D e m a n d  No. 20— P ublic  W orks, 
H ousing , Hoads and  B ridges

MR. SPEAKER: Motion moved;

“That a Supplementary sum not 
exceeding Rs. 3,90,58,000 on Revenue 
Account be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Nagaland, to defray 
the charges which will come in 
course of payment during the year 
ending on the 31st day of March, 
1975, in respect of ‘Public Works, 
Housing, Roads and Bridgcte’.”

D e m a n d  No. 22— W orkshop O rganisa
t io n

MR. SPEAKER: Motion moved:

“That a Supplementary sum not 
exceeding Rs. 5,00,000 on Revenue 
Account be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Nagaland, to defray 
the charges which will come in 
course of payment during the ycpr 
ending On the 31st day of March, 
1975. in respect of ‘Workshop Orga
nisation’.”

D e m a n d  No. 23—N agaland  H ouses 

MR. SPEAKER: Motion moved:

“That a Supplementary sum not 
exceeding Rs. 50,000 on Revenue 
Account be granted to the Presi
dent, out of the Consolidates Fund 
of the State of Nagaland, to defray 
the charges which will come in 
course of payment during the yelar

ending on the 31st day of March» 
1975, in respect of ‘Nag*3*n<l 
Houses'.”’

D e m a n d  No. 24—A dm in istra tive  
T rain in g  In stitu te

MR. SPEAKER: Motion moved:

“That a Supplementary sum not 
exceeding Rs. 1,81,000 on Revenue 
Account be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Nagaland, to defray 
the charges which will come in 
course of payment during the year 
ending on the 31st day of March, 
1975, in respect of ‘Administrative- 
Training Institute’.”

D e m a n d  No. 27— Education  

MR. SPEAKER: Motion moved:

“That a Supplementary sum not 
exceeding Rs. 6,71.000 on Revenue  ̂
Account be granted to the" Presi
dent, out of th£ TSJftsolidated Fund 
of the StSfe of Nagaland, to defray 
the charges which will come in 
course of payment during the yf(ar 
ending On the 31st day of March, 
1975, in respect of *Education\”

D em a n d  No. 29— M edical and  P ublic  
H ralth

MR. SPEAKER: Motion moved:

“That a Supplementary sum not 
exceeding Rs. 51,83,000 on Revenue 
Account be granted to the Presi
dent, out of the Consolidate^ Fund 
of the State of Nagaland, to defray 
the charges which will come in 
course of payment during the year 
ending on the 31st day of March, 
1975, in respect of ’Medical and 
Public Health’.”

D fm a n d  No. 30—W ater  S u pply  
Sch em eb

MR. SPEAKER: Motion moved:'

“That a Supplementary gum not 
exceeding Rs. 88*80,000 on Staranu*
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Demand No. 46—Grain Supply 

Scheme
' Account be granted to the Presi

dent, out St the Consolidated Fund 
of the State of Nagaland, to defray 
the charges which will come in 
course of payment during the year 
ending on the 31st day of March, 
1975, in respect of 'Water Supply 
Schemes’.”

Demand No. 31—Urban Development

MR. SPEAKER: Motion moved:

"That a Supplementary sum not 
exceeding Rs. 50,000 on Revenue 
Account be granted to the Presi
dent, out of the Consolidated Fund, 
of the St&te Of Nagaland, to defray 
the charges which will come in 
course of payment during the year 
ending on the 81st day of Marrh, 
1975, in respect of ‘Urban Develop
ment’

Demand No. 37—Rilibf, Social Secu
rity and Welfare Services

MR. SPEAKER: Motion moved:

“That a Supplementary sum not 
exceeding Rs. 17,18,000 on Revenue 
Account be granted to the Presi
dent, out of the Consolidated Fund 
of the State of ̂ Nagaland, to defray 
the charges which will come in 
course of payment during the year 
ending on the 31st day of March, 
1975, in respect of "Relief, Social 
Security and Welfare Services..”

Demand No. 45—Soil Conservation

MR. SPEAKER: Motion moved:
“That a Supplementary sum not 

exceeding Rs. 1,50,40,000 on Capital 
Account be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Nagaland, to defray 
the charges which will come in 
course of payment during the year 
ending on the 31st day of March, 
1975, in respect of ‘Grain Supply 
Scheme’.”

Demand No. 49—Industries 
MR. SPEAKER: Motion moved:

“That a Supplementary sum not 
exceeding Rs. 1,50,40,000 on Capital 
Account be granted to the Presi
dent , out of the Consolidated Fund 
«  flw Stela of Nagaland, 10 drfnor 
the charges which will come in 
course o f  payment during the year 
ending on the 31st day of March, 
1975, in respect of ‘Industries’."
Demand No. 51—Fowbr Projects

MR. SPEAKER: Motion moved:
“That a Supplementary sum not 

exceeding Rs. 1,07,50,000 on Revenue 
Account and not exceeding Rs. 
92,80,000 on Capital Account be 
granted to the President, out 
of the Consolidated Fund of 
the State of Nagaland, to defray 
the charges which will come in 
course of payment during the year 
ending on the 31st day of March, 
1975, in respect of “Power Projects'.”

MR. SPEAKER: Motion moved: D em an d  No. 52— R oad T ransport

Schemes
“That a Supplementary sum not <■ 

exceeding Rs. 70,000 on Revttnue MR. SPEAKER: Motion moved:
Account be granted to the Presi
dent, out of the Consolidated Fund “That a Supplementary sum not
of the State of Nagaland, to defray exceeding Rs. 12,00,000 on Revenue
the charges which will come in Account be granted to the Presi-
course of payment during the yqar dent, out of the Consolidated Fund 
ending on the 31st day of March, of the State of Nagaland, to defray
1975, in respect of ‘Soil Conserve- the charges which will come in
tioft’.** ~ course of payment during the year



ending on the 31st day of March, 
1975, in respect of "Road Transport 
Schemes’."

D e m a n d  N o . 54— H ousing  L oan s  and  
L oan s  to  G overnm ent  S ervants

MR. SPEAKER: Motion moved:
“That a Supplementary sum not 

exceeding Rs. 2,77,000 on Capital 
Account be granted to the Presto 
dent, out of the Consolidated Fund 
of the State of Nagaland, to defray 
the charges which will come in 
course of payment during the yyar 
ending on the 31st day of March,
1975, m respect of Housing Loans 
and Loans to Government Ser
vants'.”
The Statutory Resolution, the Naga

land Budget, the Demands for Grants 
on Account and Supplementary De
mands for Grants are before the 
House.

SHRI DASARATHA DEB (Tnpura 
East): Mr. Speaker, Sir. the President’s 
Rule imposed in Nagaland by the rul
ing party is deliberately an attempt to 
over-throw the non-Congress Govern
ment in the State. Wherever it is pos
sible. they make an attempt to over
throw the non-congress Government 
and. to achieve that objective, the Con
gress Government at the Centre did 
never hesitate to take any unscrpulous 
and illegal method to topple the non- 
Congress Government.

*7*

13.35 hrs.
[Mr. D epu ty -S peaker  in the Chair]

The UDF Ministry m Nagaland led 
by Mr. Vizol has been forcibly toppled 
by the Naga National Organisation, the 
NNO, which is known to all is linked 
up with the Congress. In his state
ment. Mr. Vizol complained that 5 
MLAs of his party were kidnapped by 
the NNO with the help of the security 
forces. In this way, the NNO Minis
try in Nagaland led by Mr. Jasokie has 
been installed.

Nagaland eng D A , fc &J>&, 
(Nagaland)

Since coming into office, the dissolved 
Ministry was trying to open a dialogue 
with the underground Federal Govern
ment of Nagaland in order to settle the
27-years old problem which is disturb
ing peace in this region. But it seems 
and it is evidently clear that the Cen
tral Government is not in favour of 
this peace effort. That is why they 
were trying to over-throw the UDF 
Ministry and they have succeeded itt 
their objective.

Now, this Government which had 
been forcibly installed by the Congress 
Government at the Centre could not re* 
mam in office for more than 11 days. 
It had to collapse. Even before that, 
we know, how the Government’s mind 
was working. As soon as the Assembly 
met, they told the Speaker that 10 
Members of the NNO, including 3 
Ministers, were being held under duress 
and said that the House could not 
transact any business under such cir
cumstances. But the Times of India 
report say that 10 Members, however, 
iniormed the speaker m writing that 
they had crossed the floor and joined 
the UDF. There were 33 Members on 
the Opposition Benches and 27 Mem
bers on the Treasury Benches in a 
House of 60 Members. It was not pos
sible for the Government to run the 
Assembly. Their function is to run the 
Assembly. That does not mean that 
immediately the President’s Rule 
should be imposed.

This Government did not allow other 
party to form the Ministry. At least, 
they should have allowed some time to 
see if there was any group that could 
form the Ministry. But that was not 
done. In the case of Mr. Jasokie, they 
immediately installed the Govern
ment and allowed him to form the 
Ministry. There was no delay at all. 
But in the case of others, they are In 
such a hurry to impose the President’s 
Rule. Even the Report says that there 
was growing impression in Nagaland 
that it was drifting towards the Presi
dent’s Rule. That is the impression 
that was going on in Delhi itself.
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That is why it is clearly known that 
this Government tries to topple the 
non-Congress Government in the State. 
We have seen a series of Governments 
formed by defections and other things, 
They say that their Members were 
held under duress. It cannot be “un
der duress” because these Members 
were present in the Assembly. How 
can it be “under duress”, llow can we 
take the word of the Chief Minister? 
The defection is there. But who in
itiated the defection. It is the ruling 
party everywhere that is try.ng to have 
defections somehow or other to topple 
the non-Congress Ministry and some* 
how or other, to in»<al their yes-man 
Ministry, That is what is going on. 
In this way, you are not going to help 
to improve the functioning of democra
cy in our country.

I want to point out one thing more. 
The people say that this area is a very 
sensitive area. Even yesterday. Mr. 
Mukherjee said that this particular tri
bal area of Nagaland and other such 
areas are sensitive. We should not 
talk in such a way which creates com
plications. Don’t say, it is a sensitive 
area. Why have these people become 
sensitive? They have got their rights; 
they have got their certain demands; 
they have got their aspirations; they 
want to have proper development there. 
I want to know whether all the rights 
are being given to the people living in 
the tribal areas. Whether it is Naga
land or Arunachal Pradesh or Mizoram 
or Bodo tribes or Tripura tribes, are 
they getting proper treatment from this 
Government? Have they no right to 
build up their own nationalities, to 
develop their own nationalities? That 
is not being given to them. They are 
being; deprived of all these rights...

SHRI VAYALAR (Chiraymkil): 
How? You prove it.

SHRI DASARATHA DEB: What
business have you to impose on the 
tribal people in Tripura the script 
which they do not like? They should 
have their own choice in respect of 
script (Interruptions). Civilian routes

(Nagaland)
.were constructed in Arunachal Pradesh 
and Nagaland, but those routes are 
banned for the civilians; they are be
ing used only by the military people. 
What business have you got to prevent 
the civilian people from using those 
routes?

Now, I want to point out that there 
are three Governments there: one is the 
civilian Ministry formed on the basis 
of elections; another is the military 
Government who, under the nose of 
the elected government, are doing 
anything they like; they rape women, 
they torture and butcher the people; 
all these things have appeared in the 
newspapers also. Why are people be
ing subjected to that kind of repres
sion? Apart from the civil and 
military administrations, there is the 
underground Government. So, three 
governments are functioning there. 
Why?

SHRI VAYALAR RAVI: What is the 
solution (Interruptions) .

SHRI DASARATHA DEB; The solu
tion is to leave it for the people to de
cide. You are not allowing the people 
to come to some settlement for the 
benefit of that part of the country and 
also for India.

The Government must realise that 
every linguistic group or tribe, whether 
it is small or big, whether they are 
developed or undeveloped, has got 
every right to have their national aspi
rations and to enjoy rights and privile
ges to develop themselves as any other 
people do. When the fundamental 
human rights are denied, people be
come very sensitive and they take re
course even to revolt. Now, what has 
happened in my State0

MR. DEPUTY-SPEAKER: Do not go 
to your State. Confine yourself to 
Nagaland.

SHRI DASARATHA DEB: I can refer 
to other States also. The same thing 
happened in the Tripura Assembly...
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that when that resolution eomes before 
the House. 

The President's Address, unfortu
nately, mentions practically nothing 
about labour, except m;1ely one or 
two words, patting labouion the back, 
But what about the comprehensive 
Industrial Relations Bill? When I 
asked this question three times, the 
first time I was told that "it is under 
consideration'' the second time ''It is 
under active consideration'' and the 
third time "it is ' under very/tr�tive 
consideration". They have not gone 
beyond that. 

I will give only one example. The 
provident - fund of the labour carr�es 
only an interest of 6 per cent, while 
the Unit Trust gives 7 per cent, banks 
8 or 10 per cent and fixed deposit/ 
with companies 12 per cent. The 
labour is demanding a higher rate of 
interest on their provident fund ac
count. Moreover, they want that 
they should be permitted to withdi:-aw 
the P.F. amount as loan after 20 years 
of service. But that L also refused. 

f'1 So/I would say in conclusi_on that
the national climate is depressmg and 
deteriorating. There is lack of since
rity of purpose and absence of ear
nestness, particularly on the govern
ment side; not only on the government 
side, but all around. None of us, it 
seems to me is in earnest about de
livering the goods. If we do not do it, 
and if the youth of this country and 
the poor people of this country are not 
given an opportunity to blossom, an 
opportunity to develop their persona
lity, first of all, to live/�nd to ?ecome 

'themselves by developmg their per
sonality, they will not remain silent 
spectators. So, I will conclude by say
ing that all is not well with the State 
of this coun, 

SHRI TARUN GOGOI (Jorhat): 
Mr. Deputy-Speaker, while participat
ing in this discussion on the Presi
dent's Address, I would like/to take 
the opportunity to extend my con� 

on President's Address 

gratulations to the Prime Minister for 
taking ·a bold step of arriving at a 
settlement with Sheikh Abdullah 
within the framework of our Consti
tut10r. and thereby making a major 
break-through in the direction of 

\.Vthe solution of the/ most complicated 
problem of Jammu and Kashmir. 
This accord is of great significance. 
This accord not only brings a bulk 
of the population of Jammu and 
Kashmir within the mainstream of na· 
tional life of this country, but it will 
contribute to the unity and integrit 
of the country and will strengthen 
the forces of democracy, secularism 
and socialism. Since 1953 various 
changes have taken place in the State 
of Jammu and Kashmir, and what is 
heartening to know is that there is 
.realisation and acceptance on the part 
of Sfieikh/ Abdullah of the change in 
the situat10n. 'Iv' 

15.50 hry 
/ 

[SHJH NAWAL KISHORE SINHA in the
Chair.] 

f We welcome Sheikh Abdullah's 
decision to join in the national politi
cal life of the country and to lead the 
State of Jammu and Kashmir. We 
hope that under his able and dynamic 
leadership there will be all round/de
velopment and progress of the State 
of Jammu and Kashmir. 

The reaffirmation of Sheikh Abdul
lah that the accession of J ammu and 
Kashmir to India is final and irrevo
cable,, that in view of this accord 
plebiscite has become irrelevant and 

� that in the national crisis the I hands
'of the Prime Minister should be 
strengti:iened, for the purpose of secu
larism, socialism and democracy, is a 
statement of great significance. 

I would also like to take the oppor· 
tunity of expressing my strong resent
ment and protest at the decision of 
the American Government toJlift the 
arms embargo on Pakistan. This is a 
matter of serious and the most dis· 
turbing concern not only for India 
but for the whole sub-continent. It 
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not only hinder the process o:t 
·sation of relations between
and Pakistan, it will not only.I;'
Inda-American relations, but it ' ,

also disturb peace and stability 
shake the economic development 

whole of the sub-continent. It

create unnecessary tension, un
Y hatred and an arms race. 

decision betrays the assurance 
Kissinger, who made a state

during his last visit to India that 
ica was keen on the normalisa
of relations between India and 
tan and that America did not 
rage an arms race in the sub

. ent. This is the real attitude 
erica tawards India. America's 
policy is oy maintaining the 
ce of power and of maintaining 

between India and Pakistan. 

ever before, stnce we attained in
dence, has the country been 
nted with such a serious crisis 

mic and political. In the 1ast 
years, 1973 and 1974. we faced an 

edented rise( in -prices of every 
odity and a' high inflationary 

Thereby, everyone of us has 
badly hit. You could realise 

suffering and the difficulties 
e poor people. Nobody could 
that even after 27 years of inde

ence there are lakhs or millions/ 
p]e who do not have two souare 
a day, who do not have shelter

· e in, who do not have the bare 
ity of clothing to wear, not to
of the bare minimum needs of 

life. It is also very: 1pathetic 
, that lakhs and lakhs of youth,

�re full of vigour and energy,
without any employment and are

morning knocking at the doors 
vernment offices, private firms 

industry and trade. Wheneve1· we 
our constituencies, we firny'lots 

ung people do come and approach 
employment. 

two, unemployment and 
, are the two greatest chal
of the country and it is for us 
t these challenges. It is not 
to say that the Government 

conscious /of it. Government is 
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conscious of it; Governm..:nt is alert. 
to the situat_ion and Government has 
taken bold and revolutionary steps in 
the direction to see that these pro
blems are solved. 

As regards high prices and the infla-
tionary trend, India is not an excep
tion. Eveni in the advanced countries 
these problems are there. When the 
more advanced countries, countries 
which are much more progressive •. 
have not been able to solve it, how 
do we expect a poor country like 
India fo meet the challenge adequate
ly? On the other hand, thel Govern
ment of India has taken certain un
popular and bold decisions. Govern
ment has taken various steps against 
smugglers, hoarders and blackmar
keteers . Other monetary steps have
also been taken which have yielded 
good results. There has not only been 
stabilisation of prices but there has 
also been/ a downward trend in p,rices. 
We hope that Government will take 
various other steps so that there is ·m 
improvement in the economic situation 
in the country. 

There might be some laoses on the 
part of Government. That does not 
justify that the Opposition shoulg/ 
criticize whatever the Government 
does. The Opposition has failed to 
discharge its duties by not contribut-
ing constructive suggestions. What is 
the role of the Opposition parties? 

v 

) 

As we have got responsibility to the 
people, they have also got resoonsibi
lity to the people. They ar� con
tented/ or satisfied merely with criti- ...,.. 
cizing; they are bent on criticizing 
the Government. 

It is a matter of great concern to 
the country that certain grouos of 
people have combined together to 
weaken democracy. They are attack
ing democratic institutions and func
tions. There is nothing wrong with/ 
democracy; there might be changes in 
procedures. These are the peoole 
who sometimes claim that they �re 
strengthening democracy. These are 
the people who, whenever they are 
elected, say that the election is fair, 
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and peace is restored there, at the same 
time under President's Rule. I request 
that some elected Government comes to 
power there as Presidents Rule could 
not remain there for long With these 
words, I oppose the President's Rule.

SHRI D. BASUMATARI (Kokra- 
jhar). Sir, I rise to support the Pro
clamation placed on the Table by the 
Home Minister I have gone thiou^h 
the Piesidential Proclamation and the 
Supplementary Demands etc etc, that 
aie presented belore the House My 
friends Opposite spoke emotional’} 
They have every right to speak m an 
emotional way There is no way out 
except to impose the Presidents Rule

MR. DEPUTY SPEAKER Mr Basu- 
matari, you are not audible to the Re* 
porters. Please speak up like a tribal 
I do not know If I have to go to the 
school again m order to teach myself 
how to pronounce words correctly.

SHRI D BASUMATARI Sir, I sup
port whole heartedly this Proclamation 
though I cannot support every thing 
there I do know very well the history 
of Nagaland You will now know that 
since the incept)An of Nagaland and 
Meghalaya, I opposed very much crea
tion of Statehood in this House itself 
on the plea that the consequence of 
that would have been the same as you 
have now seen Our great leader, 
Pandit Nehru thought that Nagaland 
should develop m their own genius. 
Then that Statehood was granted You 
know it very well that it was Pandit 
Nehru who told in that Executive Com
mittee that there would be no more 
bifurcation there m Assam. That was 
the situation then as you see to day

Now, Sir, I am coming to the history 
of Nagaland and my State In those 
days, before the British Rule, there was 
a Feudal system m my State In those 
days, the people of Nagaland had cor
dial relations with the plams people. 
You know it very well that there was 
cordial relation with the other people 
m your area now, Meghalaya There 
were cordial relations with the people

of Mizoram, too. Therefore, there must 
be something as to why people of these 
areas are not co-operating with the 
Government even though so many de
velopmental activities have been taken 
up by the Government over there.

Before Independence some of these 
parts were kept excluded The people 
of those areas were not allowed to 
come to plains and the people from 
the plains were not allowed to go there 
during British rule for 150 year*' They 
were kept separately and therefore 
suspicions arose m the minds of the 
people

At the time of Independence Naga 
people came under the leadership of
Rano Erake, now Saiza She came
along with 12 Naga chiefs here
to know what will be the position of 
Nagaland after the Independence of 
India The Administration did not
understand the put pose of the r visit 
and they were not treated well They 
were tieated shabbily I had to invite 
them and keep them at my place for 
some days and provide food to them. 
When they found that they were not 
being allowed to discuss with the Ad
ministration then the> thought it better 
to discuss with the Organisation

Then Mr Deputy Speaker Shri Dhe- 
bar Bhai came with an open mmd to 
Kohama to discuss with Phizo but when 
the ta ks were going to be held an 
order came from Delhi—without the 
knowledge of the Prime Mimstei and 
the Defence Minister—that Dhebar Bhai 
should not be allowed to talk with 
Phizo That is the crux of the whole 
matter From that time onward a 
suspicion developed and then you had 
to grant them a separate State to 
Naga people now Nagaland m the 
map

Now, there are two groups—one is 
NNO and the other is UDF. What is 
UDF’  It it a party of the under- 
giound They came out and ruled for 
some time When they could not rule 
the NNO party came When the NNO 
party could not maintain majority then 
the Speaker had to adjourn the House 
and now a Proclamation has come. Sir
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It is not only the question of adminis
tration there but it is also a question 
of as to how to deal with the tribal 
people of eastern zone. You cannot 
control the tribals by rules and military 
force. You have to win their hearts. 
It is to be ruled, by treating them as 
friends. My friends are opposing. My 
friend. Mr. Deb. just now spoke. This 
is not in good spirit. Let him speak, 
what is in their heart. 1 am a tribal, 
you are a tribal and you know very 
well how they are treated.

MR. DEPUTY-SPEAKER: This is the 
day of tribals.

SHRI D. BASUMATARI: You know 
my heart and I know your heart. I am 
speaking from my heart because . ..

MR. DEPUTY-SPEAKER: Let us not 
conduct it in a tribal manner.

SHRI BASUMATARI: I wjuld re
quest the Home Minister to see, what is 
wrong there. Mr. Deb said that there 
are two different administrations, one 
is military and the other is the civilian 
administration. That is true. When 
the Government found that law and 
order ix not being maintained by this 
UDP, what prevented the Government 
of India from taking over law and
order in their hands? Sir, I visited
Nagaland some months back and I 
stayed there for ten days. People from 
every walk of life and from every 
group came to see me. They exchang
ed ideas with me and they asked me
‘why so much military personnel are
there?; Why don’t you remote the 
Army people and why don’t you allow 
us to lead our way of life?’ Since the 
time of Independence, they have been 
saying this. You cannot deny it. 
Only w.th the help of administration, 
only with the help of army personnel 
and civilians, if you want to rule 
these people, then, I do not think, Mr. 
Mohsin. it will be good for you. You 
will not be able to tackle the problems. 
1 would request the administration and 
the Home Minister to see this in the 
proper perspective. It is not possible 
for you to judge the thing from Delhi.

Nagaland and D.G. & S.D.O.
(Nagaland)

sitting in an ivory tower. You should 
go there and see what is the position.

MR. DEPUTY-SPEAKER: That hand 
will need medical attention after your 
speech.

SHRI D. BASUMATARI; I leave it 
to you to see to my hand. Therefore, 
Sir, I would request the Home Minister 
to see for himself what is the position 
there. Sir, when I visited Nagaland, 
this was the complaint. Not only that. 
Sir, you know. Mr. Nicholas Roy who 
has been there ...

MR. DEPUTY-SPEAKER; Why bring 
him here?

SHRI D. BASUMATARI: He used to 
say ‘Mr. Basumatari. I have been a 
Minister here for so many years; I go 
to the houses of my friends, as a friend 
and not as Minister, but, no non-tri- 
b a l Minister comes to me;’. This is the 
relationship between the tribals and 
the non-tribals. There is> something 
wrong some-where. That is why you 
carnot win the heart, Mr. Mohsin......

MR. DEPUTY-SPEAKER- I tell you, 
if people leave me alone, I am happy. 
It is only when they do not leave me 
alone that I feel inconvenient.

SHRI D. BASUMATARI: If you in
terrupt, I forget what I want to say.

MR. DEPUTY-SPEAKER: I was
referring to what you were saying.

SHRI D. BASUMATARI The Naga 
people, compared to other tribals, are 
heroes. They have got their own cul
ture. They have got their own sys
tems They have got everything ’n 
their side. We talk of culture. What 
is culture? If you talk of culture and 
tradition, it is the Naga p e o p le  who 
have maintained the culture very nice
ly and traditionally they have kept it. 
Sir, the Naga people sive their assis
tance in war times. You will see in 
the Army that they are the best 
armymen. You will see in the 
hospitals that they are the best 
nurses. This is not the same 
in other areas. They are active and 
at the same time sincere. But since-
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they are treated aa naked tribals. 
They are not naked. Compared to the 
non-tribals, educationally, they have 
come up very much, in regard to 
literacy yours is the second high 
Mizoram is the highest with 53.47 per 
•cent and Nagaland is the third. But 
-Still we talk of tribal® as uncivilised.

MR. DEPUTY -SPEAKER; I wonder 
whether even the Nag as would like 
that.

SHRI D. BASUMATARI; They sre 
not uncivilised If you talk loosely 
about tnbals and all that, they lote 
faith and they do whatever they like 
I only say that the Home Minister 
should not only rule through the ad
ministration, the military, the army 
and the officers, but should take the 
responsibility to see that the Nagaland 
people are not exploited by others and 
that they are enabled to lead a peace
ful life.

SHRI A. KLVICHUSA (Nagaland > 
Sir, the recent defection and redefec
tions in Nagaland have tarnished the 
lace of the State. The Nagaland As
sembly is dead, at least for the time 
being. The Legislature Party of UDF 
is burried alive. It is not my inten
tion to make a futile attempt to bring 
about a resurrection. I only want to 
present a brief post-mortem report on 
the cause of death.

When occasion came for a trial of 
strength on the floor of the House,
33 members in a House of 60 were 
found sitting opposite the Treasury 
Bench. The Speaker, who had but a 
tew days earlier, defected from UDF, 
adjt irzted the House sirte die, thus 
creating a precedent, posing grave 
-danger to parliamentary democracy.

The events preceding the defections 
lead one to believe that the initial 
defections received help from outside 
sources, in the first week of March, 
5 MLAs belonging to DDF from far- 
flung parts of Nagaland were brought 
to Dimapur to join one Tokheho Sema, 
a Cabinet Minister In the erstwhile 
UDF Ministry. Tokheho Serna's in.

tentlop to defect had been an, open 
secret since the last week of J&uary. 
One o* the five to join Tcikheho Sema 
waa from Meluri, the ea'stem-most 
constituency, two ware from Tuen- 
sang district in the farthest North
east and two from Mon district of the 
farthest north. One of the five com
pared his experience of being whisked 
away to Dimapur to that of a chic 
carried away by a hawk. The party 
of 1+5 moved from Dimapur in Bofca- 
jan, about 11 miles away, and the 
next day to Arunachal Circuit House 
in Jorhat. On the 6th or 7th the 
party returned to Dimapur, but were 
hosted in the Army Cantonment at 
Rangapahar a few miles from Dima
pur. On the intervention of the Gov
ernor, these six men were taken to a 
BSF camp near Kohima and then to 
the bouse of Jasokie, who reaped the 
harvest of the defections by becoming 
the Chief Minister in succession to 
VizoL

Now we have the President’s Rule 
in Nagaland. I only want the House 
to know that on the fall of UDF Gov. 
eroment certain officers were credited 
as King-makera and were congratu
lated. I wish also to make it known 
that on the eve of the 1974 general 
election, certain officers declared that 
the UDF would not be allowed to form 
Government, even if the party turned 
out to be in the majority. If, during 
President's Rule, these officers conti
nue to work on partisan lines, the 
administration will lose the confidence 
of the bulk of the people and parlia
mentary democracy will become a 
farce in Nagaland.

I can only trust that the President's 
Rule will show the people of Naga
land that there can be fairnesr, equity 
and justice under the Constitution of 
India and that there can be a fair 
and free election without interference 
by armed personnel and busy-body 
officials, as bitterly experienced by 
us in the past. (

MB. DEPTJTV.SFEAICEUI: Shri N. 
Tombl Singh; May X repeat that the 
request from jour party whip if #19*
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you should conclude your remarks 
within seven minutes.

SHRI N. TOMBI SINGH (Inner 
Manipur): Sir, am I to understand 
that we axe discussing items 14, 15, 
16 and 17 together?

MR. DEPUTY-SPEAKER: Yes.
SHRI N. TOMBI SINGH; At the 

outset, I would like to support the 
Proclamation of the President to im
pose President’s Rule in Nagaland. It 
is not because I am in favour of 
President’s Rule being imposed on 
Nagaland, or on any State for that 
matter, but because of the special 
dxcum stances that were prevailing 
there. Having gone through the de
tails given by the Governor in his re
port, I think he had no other alterna
tive but to recommend either suspen
sion or dissolution of the Assembly 
and imposition of President’s Rule in 
the State. The Government of India 
in their wisdom decided to suspend 
the Assembly and impose Presidential 
Rule there to solve the urgent politi
cal situation, which was complicated 
with some constitutional issues which 
have been very elaborately discussed 
here.

Nagaland forms one of the units of 
the very sensitive and strategic north 
eastern area. Therefore, what hap
pens to Nagaland has got its reper- 
:us8ions on the other neighbouring 
States. It was very understandable 
from your point of view, as well as 
From the general point of view, as 
was rightly pointed out when some 
>ther hon. Members mentioned pro- 
>lems in the other States comprising 
:he north-eastern area, that we should 
:onflne our discussion to Nagaland. 
3ut I belong to a State, which is 
leighbouring Nagaland, vhich also 
las got certain common issues. Naga- 
and is also our gateway* We have 
n our area a big block of Naga peo- 
>le. Naturally, we cannot consider 
f&galand in exclusion from our own 
problems. Therefore, I would seek 
he indulgence to examine hurriedly 
he problem that Is obtaining in Naga 
and, not in Isolation, but in the broad>
* context of the entire north-eastern 
irea.

Referring to Nagaland, it has one 
advantage and also Meghalaya which 
is your State, Sir, and Mizoram which 
is a Umon Territory. These three 
units of our country are cent per cent 
tnbal areas. The difference in the 
case of Assam, Manipur—which is my 
State—and Tripura is that these areas 
are partly tnbal and partly non- 
tnbal. Assam, of course, is now sub
stantially a non-tribal area although 
some tnbal population is there. When 
we discuss the tribal welfare, the pro
tection oi tribals, their interests in 
various ways, in these three States, 
particularly, Nagaland, Meghalaya and 
Mizoram and also Arunachal to a 
certain extent, we can experiment 
with the working of a certain train of 
thought which, I think, our Ministry 
is very competent to do and it should 
see all possible ways to bring a new 
train of thought to oe exercised and 
implemented in these tribal States.

As regards Nagaland, it is a fact 
which you cannot ignore and the ques
tion is, whether the mainstream 01 
Indian politics has been introduced or 
not after so many years of Independ
ence after Nagaland became a State 
in 1964, and we have to see that the 
mainstream has been introduced 
there. We have allowed the mains
tream to enter into the tribal area, a 
very sensitive area. Of course, it will 
not be an easy thing to transport 
every thing, what happens in the 
broader context of the country, to 
smalf areas.

It has been pointed out m the speech 
of the Home Minister in the other 
House that sizable allocations—I am 
giving an instance—have been made 
in various Plans, particularly in the 
Fifth Plan, and it has been pointed 
out by the Home Minister in his 
speech that the expenditures were not 
made properly and it has also been 
pointed out that the money so sizable 
and liberally allocated for these areas 
hag not been spent for the benefit of 
the common people. Now, the ques
tion arises whether in the normal con. 
text of the Centre-State relationship, 
in these small and difficult areas, the
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Centre should merely allocate cetlain 
amounts and, afterwards, say that 
these amounts were not properly 
spent or they did not reach the com
mon people.

What 1 would suggest in this con
nection is that the Home Ministry 
Should have a permanent machinery 
not only for Nagaland out also tor all 
the tribal and smaller States which 
are pot cent per cent uxbal States. 
Of course, Manipur, Tripura and 
Assam, all these States, have more 
or less common problem of establish' 
ing better relation between the tnbals 
and nationals. For all these States, 
we- have already agreed, the nation 
through this Parlument has agreed 
to depart from the normal yardsticks 
not only in the financial allocations 
but also in the promotion of special 
political status in these States.

MR. DEFUTY-SPEAKER: Your time 
has run out. But I will give you 
three or four minutes mote. Please 
try to conclude.

SHRI N. TOMBI SINGH- Yes, Sir. 
I suggest that a permanent machinery 
should be evolved by which we c a n  

see that the allocations made for the 
smaller areas are properly spent, 
and also that these allocations go to 
the strengthening of the relations bet
ween the mainstream 0f the country 
and the common people of these areas 
who are also interested, as the Home 
Minister has very rightly pointed out, 
In peace, progress and development. 
But now who handles this Situation? 
The question is not particularly for 
Nagaland only. We have to see that, 
in the name of hostilities, in the name 
of insurgents; in the name of certain 
underground elements, whether the 
special allocations, money and other 
facilities, that have been Riven liber
ally from the national exchequer have 
been allowed to flow out in the inte
rest of those (who go against the 
nation, in the interest of those who 
are insurgents. This machinery has 
to be set up.

It has been very rightly pointed out
that the expenditure on police is on

the increase. It is not only in the 
case of Nagaland, but it is true more 
or less of the whole country. Parti
cularly confining ourselves to the 
small areas, to the sensitive areas in: 
the north-eastern region, we feel that 
the Home Ministry sfaould take up 
measures to introduce a machinery 
through which we could spend on 
development, education, culture and 
on measures for socio-economic con
solidation of the people. By this way, 
we can reduce the expenditure on 
police and the military postings there 
We find that, so far, this aspect has 
been taken up only casually, and as 
1 have said earlier in a different con
text any casual approach has never
paid. Therefore, I suggest that the 
Home Ministry should take this oppor
tunity—confining itself for the time 
being to the present Nagaland pro
blem—to introduce a machinery 
through which we can have a rethink
ing.

Now I come to certain things which 
we should have considered earlier. 
Our area belongs to the category of 
remote part of an audience dunng a 
stage performance: When we take the 
country as a whole, we arp far away 
from the stage: and although we can 
see the stage-play very clearly, in the 
broader context of the country, the 
stage-players, the people in the Capi* 
tal, even the leaders at the helm of 
affairs, do not see our geographical 
position, do not know where we stand. 
Manv of our friends here ask me 
where is Manipur, what is its Capital, 
where is Nagaland and so on. Fscme 
of them, of course, may ask very in
nocent questions. But when this 
amounts to ignorance of facts, a psy
chological distance is created end this 
may lead to anything. We have no 
complaint about the political atten
tion that the Government of India has 
so far given to us. We are small 
States. Nagaland is «  small State. 
The Minister took pains to point out 
that Nagaland has only about five 
lakhs of people. Many of our friends 
have mentioned this, nlthough it is 
a fact, when members mention that it 
is a tiny State which gets so much
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attention, ee»etimes 4t fcurts our left 
tlments. After «». we “have proved 
tint, whatever special attention poli
tically has been given, 4ms been given 
because of our weeial problems. H 
mi step with the political attention 
and do not undertake follow-up pro* 
gratnmes for soeio-eocinomic and 
cultural conaoUdction of these areas, 
ttxat will not help; mere upgradation 
of the units politically xvill not lead 
to anything. Coming to the present 
Nagaland problem, defections and re
defections have been happening. For 
a few months we are not in the 
news. . .

MR. DEPUTY-SPEAKER: There is  
keen competition in the country to be 
in the news!

SHRI N. TOMBI SINGH: Yes, Sir. 
Stability is needed in every State. It 
is to be much more so in areas like 
Nagaland, Manipur, Tripura, etc. 
These are strategic and sensitive 
areas. It is the concern of all of us. 
Everybody should share this concern. 
There huve been various remarks 
against the Governor's action. In the 
circumstances the Governor has done 
the right thing and he has no alter
native.

SHRI P. K. DEO (Kalahandi)- You 
are pleading a loot cause...

MR. DEPUTY-SPEAKER- I think 
you have said enough to justify that. 
Kindly conclude.

SHRI N. TOMBI SINGH: I conclude 
by saying this: that Nagaland should 
have a stable Government and if at 
all there should be President's Rule, 
tor some time, it should be for the 
minimum time possible. Here I want 
to give one warning to the politicians 
and the officers who are working there. 
There should be complete isolation of 
IjMMje between the politicians and the 
officers and the bureaucrats should 
not be allowed to have their own 
way.

MR. tWttJTY-SPEAKMt: There is 
a ftatfetscy In ttQs Btouse to upgrade

these officers too much and that is 
the gifB of the failure of the leader
ship. We should not bring the offi
cers here. It is the leadershiD which 
is responsible* why bring in «be offi- 
eers here? I cannot understand this.

SHRI N. TOMBI SINGH: I abide 
by your ruling. I have, however, 
come across reports about officers— 
even criticisms of the Governor—-and 
in the proceedings of the other 
House...

MR. DEPUTYJBPEAKER; Please
don’t take notice of the proceedings 
of the other House.

SHRI N. TOMBI SINGH: Unfortu
nately it is our experience that in 
small States, the officers play a big 
role. My only appeal is this. They
should do their duty and not moddle
in polities. They should be free from 
politics. This is my request. With
these words I support the Motion for 
imposition of [President's rule in 
Nagaland.

SHRI H. N. MUKHERJEE (Calcutta. 
North-East); You will forgive me, Mr. 
Deputy-Speaker, if I recall, that when 
Jawaharlal Nehru was here, there 
was no discussion on Nagaiand, not 
even a single question, in which he 
did not himself take part But today 
I find that 30 odd number of us are 
having a listless debate and I am try' 
ing to imagine, if I were a Naga, hav
ing come to attend the session of 
Parliament, from the visitors’ gallery,
I would have hardly felt myself en
couraged to feel myself a national of 
this country...

MR. DBPOTY-SPEAKER This thin* 
has again and again taken place We 
have the tendency to refer to the 
gallery. I say, this is it very wrong 
practice Order please. I don't think 
this should go on record.

SHRJ H. N. MUKHERJEE: Mr.
Deputy-Speaker, Sir, I am sadder 
still to note that this is the Thirty- 
seventh time since 1950 that state 
of the Indian Union has been take** 
over by the President and, In a short
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period, the State of Nagaland, the 
fifteenth Indian State, has to be taken 
over and it has now this distinction of 
being taken over by the President

I was sorry to note from the Gov* 
eroor’s letter to the President which 
incidentally has an elegance as com
pared to some other communications 
from the Government to the Presi
dent, This is a very decent perform, 
ance. It is sickening to discover that 
Nagas, whom I personally had the 
privilege of getting to know at close 
quarter since 1965, and who are cele* 
brated all over the country for truth- 
telling and for being straightforward, 
are obviously being very badly con
taminated by the political atmosphere 
which we seem to have acquired in 
this country.

The Governor reported, for exam
ple, that since the new U.D.F. Ministry 
assumed office about a year ago, many 
defections have taken place. I quote 
from his letter:

“Eight Members have delected
once; another 8 have defected twice;
and two have defected three times.”

And in the recent operations, Mr. 
Vizors ministry and Mr. Jasokie’s 
ministry present another spectacle 
which does not speak well. I would 
not like to say anything on this. 2 
am trying to find one thing. There 
is one Deputy-Speaker in the Vizol 
Ministry who went over to become a 
Minister in the N. N. O. Ministry—one 
group loses and another group wins— 
all at them are the bird’s of the same 
feather People perhaps say that 
they damn the ins and damn the outs 
and I damn them all together. I have 
no sympathy for these chaps, for 
these ayaram and gayaram. Even 
in Nagaland, in Mr. Deputy-Speaker’s 
Office, . . .

MR. DEPUTY-SPEAKER: A very 
exciting precedent, I think!

SHRI H. N. MUKHERJEE: I also 
saw In the paper a very disconcerting 
report of which we cannot take any 
notioe in order to be able to coptrol

it  It is a very disconcerting report 
For example, the report isrr** am 
quoting from the Governor’s letter;

“When the Legislature met this 
morning, the Speaker Shri Kedltsu* 
adjourned it sine die, Shri Keditsu 
had been a member of the UDF, 
and had been elected Speaker with 
support of that party. He had, 
however, declared his preference for 
the NNO on 9th March.”

i The Governor writes this letter to 
fthe President which Mr. Brahmananda 
I Reddy has the right to present it here 
in a spirit of detachment, as if the 
Speaker, in a Legislature, from one 
party has gone over to the other 
party.

’ MR. DEPUTY-SPEAKER: This is 
the case of whatever you can do we 
can do it better.

SHRI H. N. MUKHERJEE: I cannot 
understand how these goings on 
would continue in this country in cur 
Parliamentary system, For instance 
a situation is created where the Spea
ker adjourned the House sine die 
May be, the Speaker was right in 
saving when he did that that his ow> 
life was in denger and that some 
other Members were in duress con. 
fined somewhere against their will If 
this is the way in which a Parliamen
tary Government has to run, then 
Heaven knows what would happen to 
the people of Nagaland in particular 
and to the rest of us in this country.

I And from the budget also which 
is presented that the way in which 
Government proceeds, it does not 
appear to be inclined to relieve the 
anxiety and the miseries and the 
sufferings of the people of Nagaland. 
I made a rough calculation and 1 dis
covered a few items. Under 'Civil 
Police and Fire Service Unit* Rs. 5.23 
ccoies are allocated in the budget 
while, under Tribal Development 
Blocks and Community Projects* 
Rs. -83 lakhs have been allocated. 
Under Toreste’—I have seen the 
Nagaland forests, how rich they are—
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Bi. 70.90 lakhs have been allocated 
Industries Rs.. 54.70 lakhs; power pro- 
jtaeftg R*. 2.84 CDores; social welfare 
Sis. 35.35 lakhs, etc. Altogether it 
conies to a little over Rs. 5 crores 
while on Police alone there is a pro
vision of Rs. 5 crores apart from the 
Army which is looking alter the major 
part of the law and order problem 
there. This is not the way to run 
Nagaland. This i8 not the way in 
which we can win the affections oi 
people whose problems are so crucial 
to the future of the entire country of 
ours. That is why this discussion 
today is important. Because of the 
insensitivity which Parliament has 
developed we do not seem to hear 
what is happening in Nagaland and 
in this country.

I do not understand how is it that 
these goings on continue in Nagaland 
and Government has never the idea 
of taking Parliament into confidence. 
In the earlier days whenever ci’es- 
tions relating to Nagaland were likely 
to be propounded before the House 
there would be preliminary discussion 
With the Prime Minister. He used to 
take the Opposition into confidence 
Why is it if there are any defaults in 
your administration of Nagaland 
which has enabled the continuance of 
discontent in that crucial region we 
are not told about it. Why are we 
suddenly surprised with this kind of 
thing and then we are told to legalise 
this matter before 31st March. Has 
Government no responsibility to see 
that budget papers are prepared with 
at least minimum decencies of Parlia
mentary etiquette? This is the posi
tion to which we have been reduced 
and which makes impossible for us 
to function.

May I ask Government if defection 
which was so alien to Nagaland has 
become so chronic how is it that the 
anti-defection Bill has been hanging 
fire for so long? This defection no 
our political atmosphere is something 
which has got to be cured.

Sfc I do not bold any brief to con
demn anybody but there is no doubt 
from the way event# have been re

ported by the Governor of Nagaland 
that the ruling party had a very big 
.hand in promoting defections one way 
or the other. Let the Home Ministez 
repudiate what I say with hand on 
his heart. Let him tell me and 1 am 
ready to believe him, Sir. As far as 
the records so far produced before 
the House are concerned, nothing to 
show that Government did not have 
a hand in this game of defection. 
Otherwise, it would not have happen, 
ed. Sir, if Speakers do not behave, if 
Speakers wish to become Ministers 
and all that sort of thing, we konw 
that kind of thing has happened in 
other pa t̂s of India...

MR. DEPUTY-SPEAKER; I hope it 
will never happen here.

SHRI H. N. MUKHERJEE: Well, Sir, 
m other parts of India....

MR. DEPUTY-SPEAKER: I am
talking about us.

SHRI H. N. MUKHERJEE. Minis
ters have become Speakers. The next 
metamorphosis is still to come.

MR. DEPUTY-SPEAKER; I am 
talking about ourselves.

SHRI H. N. MUKHERJEE; Would 
you please do not provoke me into 
prognostications which are perhanpe 
warranted by certain happenings. 
But, what I mean to tell very seriously 
to this House is that parliamentary 
life would lose in its character and its 
ethos. Do not behave in this way. 
If the salt losses it savour, where 
will it be salted? We are told that 
there was police cordoning of the 
Assembly. I do not know if it was 
true. He may repudiate it. If it is 
true that Pressmen were kepf out of 
the Assembly altogether, without 
anybody's special dispensation, from 
the Legislature i/tseltf, then, surely 
that kind of thing is derogatory to the 
very basic existence of parliamentary 
life. I do not support the kind of 
thing which my friend Mr. Deb said.
I can understand his anger. I can 
sympathise with the kind of feelings 
that he has got. But, 1 do not support 
many of the formulations which h* 
made. But, if in Tripura, for instance.
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inside the j?rf5*inqtB of (he Assembly, 
the Leader of the Opposition happens 
.to be arrested, then surely that hind 
of thing is never going to mrfke any 
kind of contribution to the stabilisa
tion of parliamentary life in this 
country.

Sir in Nagaland, as you know very 
well, there is perhaps, as yet, no real 
communication between the Centre 
and the Naga people. 1 say this be. 
cause in 1968 I bad the privilege as 
a Member ol the Parliamentary dele* 
gatlon to go to Kohima and to go to 
other parts of Nagaland. I remem
ber, Sir, by helicopter, X went to a 
place which was supposed to be en
tirely anti India, so to speak and 1 
was given the job of addressing a very 
hostile audience. Sir—if you do not 
mind m y dragging a little—I was the 
only person in the delegation who suc
ceeded in extracting an applause from 
the Naga audience and I did that not 
because of any magic formula w h ich  
I could utter, but because, I told them 
that if the Indian Army, this was in 
1865. in the years before had comitted 
any atrocities, they remain to be prov
ed and they would certainly be court 
martialled or otherwise brought to 
trial, but that in the meantime, I am 
ready and willing, if the Naga people 
have got that impression, if that kind 
of thing is in their mind, I am teady 
and willing on behalf of my country 
to apologise to them and to ask them 
for assistance in building a new India 
of which Nagaland would be a willing 
part. They applauded only when they 
found that someone from India was 
trying to show a sympathetic spirit. 
That is why, they looked up to Jawa- 
harlal Nehru in the way they did. 
That is why, perhaps, even today— 
my friend from Nagaland has gone 
away after having spoken—they natu
rally expect India to behave in a 
manner which is important.

That reminds me of my last point 
which I wish to make, and that will 
be in continuation of what I have 
said yesterday. I do feel that what* 
ever our grouse against the Govern
ment, and the grouse is very strong, 
whatever our criticisms of Govern

ment’s handling ot  the Nagaland pro
blem recently, we should discuss these 
matters in a manner which should 
not assist the enemies of our country* 
Nagaland is an area where advantage 
is being sought to be taken by hostile 
forces, national as well as interna* 
ttonal. I heard yesterday some reter- 
ences to a paper called Motherland 
which I never read carrying some 
kind of an article in the early day* of 
March about Indira Gandhi, whom £  
never hesitated to criticise when 1 
thought she should be criticised. But, 
at the same time, I was told about 
this Motherland article where she la 
described as the red queen supporting, 
communists etc etc and she was given 
an idea that regicide was a legitimate 
practice which the people could take 
recourse to. I remembered Sir, that 
this is an example of &n attempt at 
de-stahilising t&la country at a mo
ment of time when all sorts of things 
are happening. In Nagaland in 196& 
we met three people who were run. 
ning a peace mission. One was the 
philosophiealiy-mihded Bimal Prasad 
Chaliha. The second was Rev. 
MichaelScott whose sanctimonious 
mask of charity-mongering Christian 
hypocrisy was torn off quite soon. 
The third person is now carrying on 
a total revolution in this country! 
When I think of these destabilising 
processes in this country, 1 am very 
chary as to what should be done or 
said in this House. That is why I 
insist, particularly with my friends to 
my right, the CPM members, that we 
should criticise Government's failings 
strongly and in a principled manner, 
but we should do so in a manner, 
specially in relation to a region like 
Nagaland, which would never in any 
way assist the enemies.

SHRI TARUN GOGOI (Jorhat): 
Sir, though I am not a champion of 
President’s rule, I think all of us 
should agree that there are certain 
circumstances in which President's 
rule has to be resorted to. It is itt 
this context that we have to consider 
the President's rule that has been ap
posed in Nagaland. X support the Re* 
solution moved by the Honpe Mbgto* 
ter in this regard. Never befoc*
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1»ve  1 seen the President's rule being 
welcomed by all sections of the peo
ple end by all political parties in the 
StKte. There are mainly two parties 
in’ Nagaland—the UDF and the NNO 
and both of them have welcomed the 
imposition of President’s rule. It has 
been welcomed by Mr. Vizol. It has 
also been welcomed by Mrs. Shaiza, 
the chief of the UDF, and by Mr. 
Jasokie, the new ex-Chief Minister.

In the last elections, both the par
ties failed to get a majority. Out of 
60 members, one got 25, the other 23 
and the remaining 12 were indepen
dents. The independent members are 
responsible for the defections. Mr. 
Deb criticised the Congress for over
throwing the Government and the De
puty Speaker rightly stated that in 
Nagaland, there is no Congress Party. 
We are not interested in overthrowing 
either the UDF or the NNO Govern
ment. We have got no link with the 
NNO. Mr. Deb found fault with the 
Congress for being the initiators of 
defections in Nagaland. It is not cor
rect. Defections in Nagaland started 
just after the elections when 3 mem
bers of NNO defected to the UDF. 
The fact remains that both the NNO 
and UDF are responsible for the de
factions. We condemn defections, 
which is a very unhealthy practice. 
When there is defection ani mstabilijr 
of Government, the progress of the 
State suffers. In Nagaland when no 
party is able to form a stable govern
ment, it is the people who are the 
sufferers. It Is a most sensitive and 
strategic area, which was neglected 
during the British rule. Even alter 
independence, this area never received 
as much attention as it deserved till 
Nagaland became a State in 1964. Be
fore that, this area was lagging far 
behind and that was the main reason 
for the dissatisfaction among the Naga 
People. Though it has been the aim 
of the Centre to bring the Naga people 
into the mainstream of national life, 
up till now tiiis has not been possible. 
Initially the demand of the Naga peo
ple was an independent Nagaland. 
-After «  Jong period, (hey have realised

the futility of this demand and a majo
rity of them have now given up that 
demand. They have a desire to come 
into the mainstream of national life, 
but this can be done only by rapid 
progress in agriculture, communica
tions and industrialisation. Railways 
and other communication facilities are 
totally Inadequate in Nagaland. Be
cause of the lack of facilities for dev
elopment, this area is lagging far be
hind and it has not been possible to 
bring the people into the mainstream 
of national life. I nope the Minister 
will look into this matter

It is a matter of great concern to 
all of us that there has been an in
crease in unlawful and violent activi
ties. There is a foreign hand behind 
all this. It has also been confirmed 
by the Prime Minister herself that in 
the north-eastern areas a foreign hand 
is behind all these violent activities. 
This is a matter of great concern lor 
the whole country that there is a sys
tematic plan and a foreign hand is 
trying to create chaos not only in the 
north-eastern areas but in the whole 
country. Thereby the whole coun
try’s security is threatened. This 
should be taken care of.

With these words, I support the Be* 
solution moved by the hon. Home Mi
nister.

gtrrarsr $»rcT?r %

^ % 5T3RT <TT sft
1 1  StPFT *R<>T2Tf | fo  

T rn n^ t i f  sft ^  w m ?

tit *r 3^  ?rfar 
*ri, w  tot

m\ f ’raft srfar

**nrcr far w  ^
*pt srRrfsrw •tst firt \ 

«rar 2̂  sft spt WTcrrcw Sfcir ^  
* r a « t  f o r  f * r r  &  t W
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tftipm  f t  | %  ffr **r % $t«rr 
I, 33% f̂ TT fifrifru w  t  «fk  

sir t  f r  **r % s fs t  sft 
qXFTT TST ffcft t , ^  fin? fW% % ?ft 
?TfT srt̂ p FTCRT «  fmT f  *TTC *MlWl 
f̂ RTcT *R STfa" W  ^  ^ ft  fwf?T SPJ*PT
*r ftra g f I  ^tPft «nr %anr w e w*

qpfffc STT5T g*$ ^  ^  5T9T 
«ft 33HT *  for fowft $
i^ n m  *Trfro snrcta % fi*r $  t o *  
w ?t ?TP ^  f%*a frasr f®  r^ff *t ^

. V . .V ■ - ■ — - P*. - - ..- . «v
5®rr *r s jr  m r «it t̂ f *ru <twtt ^ tw  

^ r r T j f t t s fk ^ h T ?
 ̂ - a — «"» -̂----  4  i"> v

0 \lti WPRT | PF WWi wt
«n£f #  srt? *t ufk st whff *Pt <rt?
fttfT W  *1* 23 *TFt apt ^  ifcTT
vr vrnr t t̂ *ft, ?ft wre % ft% 
srff ferr i r̂rr stPrt 'rQw'r %■
*flf f  ^  sn?r !nwr t  ^  sntft 11 
Stfr f t  'sfte t t o ?  t  i «rsr sparer
$  T O
^  *t*f̂  srfor ’H^w % vM vm  f̂t̂ t 
% i^r *re?r q?r w fw *R  fSnrr 
tfft f̂ rftisft 5<T % 3̂T «ft srttr sn^r 
% W  ^rt *Pt ’f f t f t  ^  «rr fa 
9Ti>t trrVsm ?r^ irf^r U% v N w r  

P̂RfTW fou  1 1  ¥?Nj¥
f%*r 'FT ^r

5f*RT t  W r  *re*r *f $faT ^rfsq:
%frt <WMM TT5T w r  £f #5 ^

«T *frt 5ft ??r^T Ifft q w ?  Wt JTft 
f w  w r ? ?r^Tir?rt 
^ f  5T*rnrr *ftt %  T ^ «^ o?fto  % 
*m  crf’Rcr | m  %o f t o ^ o  % »tt*t | ?
T(fe 33T*ftx 'ETTffsr F̂t w r  % VFZK
«rt%fror >̂r sr^rrf ^  pnw?r 
^ %?t eft w  ^ r  ^trtt f% f%?r% m  
argw t  * fa5?  ,*njnr ?rrr n?
*#  % i aw tfftrffcrer *nw % 
w r  vt w f w  w ? f t  ’rM
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*m  t  ̂  *rranr 1 1 q-WWt it **$ f v  
*rnf r̂ fairr «mr, r̂ ?n^ t  fiw r 
*ftt, *rfr*rr^  t  f w  w r  i ProrflRg %
»TP# t  ^ rT  ^  sri?t | t  ?rcr *Tt£ « ffT  
^  t  ^?ft ?r^ ?r srn# if Tnŝ qfgr 
vt ift ?rcr «ffr  «n% |, ^rr wlr
^r?r if ff t̂ m?rr 1 1  ^ft ^  ir 

wrrt w z  3̂SR $5*% ?PRrr 1 1  

»rn# m  » t^ t t  srafa sr^
tTRT TO T flcTT 11 5t # r  f?PT 
^  *pht f t  r̂RfT |  * fa  g w  ?rat^r 

^rr t  f% «nwrar f a  ^ ^ftr 
q v ?rm #  ^ r  f t  srnfV |
f»»T  ̂ f̂ rq ift j

IS hrs.

frnrr^ % ^rw ^  t  srwr
f?  f  I 9tf«FT t̂ F SPPT t  ajt 5frff 5̂  
^RFT | f«F TT®̂ V*T sfaR SRTT̂  % T̂*T 
^3Wt if ^  T̂XVR 5T 1RTW

1 1 1  ?^ f t o r  vr ^  ^rr 
g i "sfr ^ w tt 3̂er Trsft x ’sran̂  «wrr <^r 
 ̂î ppt 'WWshV »r̂ t  ̂ ^ rif spi w  

srt^ *t m ?n|t 5EW?fr 11  ?rr»rr̂ r̂  
f*T3fror*r w tt^ r 1 sr%w, ihnw , 
*rPn r̂ wrfer ^  snni # ^rr g i êhf 
?!̂ t | f% fsrrr ^ r p[ f«nrr ft«rfir 
«pt v&m  f^tr 115 ^t if^r m i ft*R  

sflW i$J  ̂ I r^ W Jf *PT 
HT«!Wf ^  t  ^  VT?»fn ^  ’SfW ^  

^ fTPT WT̂
^  f ) tftPw ; f^?ft xyp arfiw % 
»Rt^ vmflx 5R(ffr ipr f̂̂ MT ?Ŝ f% 

ITPT fT?T »̂T?t 11 » n w  Hfr*r
^  ^ »!ff ̂ r  I  fff ?r ?  ̂  iwr
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f t ̂  'TPTTW? %■ TOW  % 

ffcrq   ̂sfhc 3ft̂r% stf  ̂1 

*r*rar vnwt $tt$ i wftn*

sjsrranr 1 w»r 3f «fr 

«ft£ #s?rr |  ffPTn ̂ Tf 

«*£f ̂  | ?ft *fr **r %  *T  |

'sPSPFt <rrsn irnrshr  f̂t ?

5  it *rar «rr 1 s$r *frff % 
f̂? s ftw»nwr yt *flr g»rft qy mm.
# tft art  «P$r %* «pt % %kr 

t? m  1 r̂% *f̂r:

Thia area has been  completely 
cut off for the laat Bo many centu
ries.

wr̂r *m wt ̂t*r t| t ? wr ott 

wfrft  «Tf | ?

farcr  $r *f$w% *pt ?r*sRT*r 

W ̂ihshx # *rnrr ŵr % f%tr *ttt

3?itr  ^ ̂  111%,  %

*r#r stptt t *?r   ̂ % ,rRr

qf*% *rrr mvR re irrarr ft §wt TOr 

*rc 1  r̂*Pt  roH ??̂f «ft 1 

arfhrm  q̂r «tt%

They sever depended on any 
other vehicle except No. 11.

njTT5 *rt* <TT ftnfa

*rp% 3r,

*![r wffir *r tfaf* "̂r % *fh:

*r 1 tor xrnr\t

We are in a jet age and, therefore 
we feel that it has been completely 
isolated and the people have been 
neglectoC

*T$ ITT* 5ft  if qf JĴ firarTOT
* £L_» ___̂L A£ ^̂̂„
5 w $Hki WW nR?[5T*fl$Tf, 1<¥|M

 ̂  WITTT | I %

arrc *rfe {prrtt srri' ̂?r  srrflrtt

^ «ft?Rr  ̂ *hIcO 1

% TnTT̂? if ̂«tt |f 1 ?mn#? 

 ̂«RT5f ¥RW  srft % \  g?TFt

^ t̂t  ̂1  swift «nr 

<̂t 11 feĉcRr 3r ̂rhr 

*R f̂%  JSmfWMTfT

 ̂153R'̂ !3R% Jrntf T VftPFTT  f?H?

Wl t I  5TnTT#» t »ft 5ft TF$-
’Tfir VTRFT n̂ff̂cT f̂IT WT $ Ijfif 

p̂f̂pt TOT f 1% ?RIT «T ̂ ft 

%   ̂f «fk *r 1&9 îto «?to %

fw % f %tfr <ity»fd %  Jr 

srfff̂T’- m m | ?ft  ĵfr q% 
fl?rr f ftr̂ q̂rrarr |, prr

3?TC

vrPrpfl’t *  n̂rcfT fV  % in%

srfir m  # nmr  ^

?r% | 1 ?rrwt m$\ w 28 aro
# vwfmr ̂  ?rro #̂r T̂f̂t » 

 ̂fr̂ R  r̂r ̂ttt f̂trr 

?tt 11 ̂rfffiT Jr  tT̂  | ̂ t 

m I iWn WF fip# apt ̂ TT ̂IrTT f 
?ft ftteft *Pt qr*ftvH ?#ff irt 
q̂ft f w   ̂ ^ %??t

ftgrr f \ ̂Rttspr % *rrraw ̂ it,*,

ITT £® ftRP" ̂ T ̂T 5FT*T «ft M»7T

tot | irfSpr ?rr̂ qnrr̂- n %̂r 
^ ̂ f̂rT T' vtf̂rrr tr I ?ftr ̂it*t 

w. 5R % q̂r, -m sfk ?rarr ft% %

^N'd 

^ t tw ̂  | J 

f%«rf5T 3ft  ft I f ’STPfRTT %

ftr fsr?nr̂«f3rf
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1 1 fWhav If '•ft Sf ipnr 1 1 % srww-
^  fcfrT i$ I aflff' % St W$*f 

*pft ipw £ far *>tf faf$f£Or 
| «ft «yn^r **r 1 1  

*rf&  f% f*r fwir^ *ift *Ptf?nT 
^  w r r  flwr ’sftaft tit vWvr ^  i 
*rnr jftarcir ^ r  5 ® f  M v t gt®

1 ?ft»ff *frt«m y $  ^  f  
f^prvt tp r t  ^  1 #  g*n»t

£ 1

n *  *ft»w (f r̂srwr- 
«rw) : ^  1

wf w»r*nw Tî r whsit 'im v t  <rtt 
f v w r w T f t T ^ t i t ^ f w  

«tt 1 Tnspfrfn $; ^  srwr $ ^
uro *r w m  t w  tttt * w p t Sf wrr 
5T T f » u w r n  sf^r % ftrcrrff 
srwri «jprr *nfe it *t « r  tsx
*rftrc* *ft vnf^qr ftnii«ff *rfm  3* 
$r*r t  f«r*rr «rr, fw « f f  ^rr $r sn «pt 

f  1 tit arrcr #
1 TrvftRr Ir m  $ «  nfr $m  

t  \ q$ f*rft mt *§*t $  tfter 
<M? | \ $ m  yr *ftWEr frw  wrilfii 
^  $ f̂ PBrvt sf3f| %■ iffRT yfNw ft»nr 
w  1 1 $rnn#s *r w r qttft if 
art i r f w R  *rnr «m #  $ r o  % *it 

*tf?rcr f  it ?  *igt 1 1 w i  i f  

«rorgm? w h r  ^  siW wff vtvf 
% fwrnfi frr7% w r fw r  wr wwt 
*$w<t «it ? ?rawRr Oi?r vt $wr
10 tit *PFC *PT tit,
fsfrc *f fw^wrd *m tit %ipt <pcnr 
fiwT, %?sr % I'SSPT 
%r 1 spf spf f ^ fW f  % r̂«r if 
nfimR m% f  ?pr w  irnf gfwvt 
tit ^ ftw  | < «w ^  <f «n»r frtjir* 
j  f% Tns q̂fv WRR aft Pp̂ lT

^ ’HOTft nw  % w it  w pir ti%, 
It flppft ^  Pffifhr &tt 1f t

vrf*w 'Tfhffw urn ?, ^  WT?f VT 
w ?  m  ?ni% ^ f% f%9i% w v  4rffHr<r ^ 

f̂ PTVt *H5f 8ryFRT JTRf t
fwr Sf *rw v fsvR  ^ 1 1

v t  v tii  % frrtr ^  w n 1 hixtw 
«pw  f  1

SHRI DINESH CHANDRA GO- 
5WAMI (Gauhati): Mr. Deputy-
Speaker, Sir, while I support 
ft ’oclamation, I want to make it clear 
that, normally I do ntot favour Presi
dent’s rule in any State, more parti
cularly in the sensitive regions, 
where, I feel, the people should exer
cise their democratic rights. But if 
we look to the situation of Nagaland, 
it will be clear that there was no al
ternative but to impose President’s 
rule there. In fact, the voting pat
tern itself, the voting pattern in the 
last elections in Nagaland, indicated 
that instability was ingrained in the 
result of the elections, because the 
UDF which got 25 seats in the last 
election had secured 86,739 votes 
which constituted 30.13 per cent of 
the total votes polled. I do not say, 
for a moment, that absolute majority 
is necessary for a party to run a de
mocratic government, but if we look 
to the picture, we will ftnd that there 
were only two parties and out of those 
two parties, the ruling party had 
much less than the other Opposition 
party and also the independents. The 
NNO had secured 35.79 per cent 
claiming the support of 1,0*,083 votes, 
and the independents, twelve of whom 
came to the Assembly, had secured 
34.06 per cent having the support of 
88,106 people. Therefore, the voting 
pattern itself—the ruliftf perty secur
ing 30.13 par cent, minority party se
curing 35.79 per cent and the Inde
pendents getting 84 per cent—•indi
cated that instability was writ large. 
Immediately, we saw defection la the 
sens* that the i t  independents. . . .

AM m m . MEMBBftt Whet it jtfttr
majority here? It 1* only 41 per <NM&.
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8HSI DINESH CHANDRA GO- 

JMRTAXQ: X am not saying that an ab- 
ttidte majority is necessary. But the 
ruling party must have some aort of 
«  majority vis-a-vis the other party 
<*r parties.

A» I was saying, immediately after 
the ejections, the twelve indepen- 
•dents who could have really played a 
past fa maintaining the balance im
mediately shifted to one party or the 
-other-, seven independents joined the 
UBF and five joined the NNO. Then 
the defection started; there were de
fections, re-defections and counter - 
•defections. On 9-3-1975 the drama
tic development started when 13 UDF 
members joined the NNO, and the 
NNO Government came into being. 
On the 10th, the Vizol Ministry re
signed and the NNO Ministry came 
into being. But within eight days, 
■some of the persons who came to the 
NNO—some of them who became 
even Ministers—re-defected to the
original Party, the UDF, and there
after the whole thing has started. 
Obviously, Mr. Jamir, as the leader 
of the UDF, claimed that he had the 
support of 33 and should be permit
ted to form the Government. If the 
Governor at that stage had given a 
report to the President that the Gov
ernment of the State cannot be car
ried on in accordance with the pro
visions of the Constitution, there 
could not have been much of an ob- 
jection. but some criticism would 
have been levelled that, instead of 
permitting the Legislature to decide 
whether there was majority or not, 
the Governor was taking upon him
self the right to decide that. The 
Governor in tMs particular case took 
the correct decision* In tfrito of this 
instability* he did not decide lor him- 
■seJf. He said that it would not be 
fcdr or Ms part to count Die heads 
in Raj Bfcavait; let the Legislature 
decide whether a party hat a majority 
or not. A*d therefore, he asked the 
legislatttae to weight its strength, lie 

this question to be decided in 
th^ assembly ife»2£ Assembly was 
esttveoat on a*4»Wi T&*» know 

about the dramatic Incident when the

Speaker adjourned the Assembly sine 
die. An even then the Governor did 
not report for proclamation undear 
Article 356. He told the Speaker that 
it is very important to pass the fin
ancial bills and provisions and re
quested him to convene the Assem
bly and try to pass them. The Spea
ker said that he cannot do it as his 
life was in danger; the lives of other 
Members were in danger and he ex
pressed his inability and even then 
the Governor did not take recourse to 
this step. He requested both Mr. 
Jamir and Mr. Jesokie to sit toge
ther and evolve some concensus if 
possible and when they said this is 
not possible he has made this report. 
This is the position. In view of all 
these things, I do not know why any 
criticism could be levelled against the 
Governor, saying, what be has done 
is something wrong and all they. It 
has been stated that the Speaker had 
been directed by the Home Minister, 
who seems to have been termed as 
villain of the peace, aQd then the 
Central Government wag the main 
force behind this development which 
led to the President’s rule in the 
State. But, may I remind my friends 
that in Nagaland it is not a congress 
Government as such. The Speaker's 
adjournment of the Assembly has 
been criticised. Left to individual 
judgment, one may reasonably say the 
Speaker ought not to have adjourn
ed the Assembly like this. But the 
difficulty is this. He is th* Speaker of 
a sovereign assembly. It is not fair 
on our part to criticise his activities. 
If Nagaland Assembly % re-convened, 
that Assembly will decide or enter 
into a debate whether anything that 
was done by him was just and pro
per. It should be left to you or to 
the Speaker to decide at the meeting 
of the Speakers or Deputy Speakers 
as to how we can . •.

MR. DEPUTY-SPEAKER: That was 
given a decent burial in Shillong!

SHRI DINESH CHANDRA GO- 
SWAMI; After all* Speakers’ meeting 
talses place, Sir. I feel that this
question should also be tackled, be
cause Article 202 to 206 and onwards,



307 ** Diaapproool MABCH » ,  JW75 Air lto*e* & Army gofr
Lau* (Arndt.) Ord. and Bill

requires that the Constitutional obli
gation upon the Government to paw 
the financial statement and these pro
visions should be complied with 
within a prescribed time. Obviously 
no other course was left to the Gov
ernment except (to report that the 
Constitutional machinery hag failed, 
in the sense that these obligations 
cannot be fulfilled, the financial state
ment cannot be passed and it is only 
in this situation that he made this 
very exhaustive report which has 
been placed before the House and in 
pursuance of that report, the Presi
dential proclamation had come. I 
support this proclamation, as in view 
of the development it has become un
avoidable and inevitable.

There is another point of view also 
which I wish to point out and it is 
this. Instability in this region can
not be permitted at all. This area Is 
a very strategic one. It is a very 
sensitive area. There is continuous 
attempt by certain section of people 
to subvert established order; disgrunt
led elements do try to exploit the si
tuation and as you know, stability is 
the essence of the day and Presiden
tial action establishes some sort of 
stability in that region.

And here, I do not want to repeat 
what has been said by other Mem
bers. But I want to raise two points. 
A lot was said about the Defection 
Bill. In principle, my view is that 
this Defection Bill alone will not solve 
this problem at all* Actually by law 
alone you cannot solve the problem 
at all. It has to be done by consen
sus. It is by convention among the 
parties that you can solve such prob
lems Legislative methods like De
fection Bill etc.—I do not think,— 
will offer the real solution to this 
problem.

Penally, I want to reiterate the 
points raised by other hon Members. 
There is some lack of communication 
both in the literal sense and tn the 
real sense in respect of Nagaland and 
the entire north-eastern region. The 
infra-structure go necessary for deve

lopment is just not there. Communi
cation’ between these people and the 
people of the rest of the country is. 
not there. It is the duly of the Horn* 
Minister to attend to these matters. 
We should see that this region pros
pers. We should see that the present 
atmosphere of Insurgency should not 
develop, on the other hand, it should 
be done away with. We should try 
to develop thig sense of communica
tion in that region both in literal 
sense of the word and otherwise. I 
request the Home Minister to see that 
all activities are directed towards 
this end if that is done many of the 
ills which pledge this region will be 
done away with.

With these words, I support the 
Presidential Proclamation.

SHRI SEZHIYAN (Kumbakonam) s 
Mr. Deputy-Speaker, Sir, I am sorry 
that I have to express my concern 
about the unfortunate happenings 
that had taken place in Nagaland.

I agree with Mr. Goswami that we 
are not here to pass any judgment on 
a decision taken by the Speaker of 
the Assembly, whatever may be the 
consequence and whatever may be 
the background.

The Governor’s report gives a very 
sad picture when he says that he had 
to face the claims and counterclaims. 
He therefore advised the leaders of 
both the parties to have a trial of 
strength in the Legislature which is 
in session. And both accepted that 
thig would be fair and proper. Why 
this sound and sober advice of the 
Governor could not be implemented 
is a thing to be decided. But, Sir, I 
feel there is a basic issue which we 
should bear in mind here. Vhat will 
happen when the Speaker of an As
sembly of any State, not to speak of 
this State, takes into his head to ad
journ sine die’  What will happen in 
that event? This raises basic consti
tutional problems which should not 
be left to the rules of a particular 
Legislature or to tile whims and fan
cies of particular persons at the tinte
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occupying the Chair. Therefore, there 
Ip a bade issue. After 1958 Speakers’ 
Conference, some of the State As
semblies had their rules amended to 
make it imperative on the part of 
the Assembly that when they want 
to adjourn the Assembly sine die, 
that should be done on a motion be
ing moved in the House and passed 
by the House. Because, not only the 
no-confidence is against the Ministry 
but it is against the Speaker of any 
party. If he takes it to his head to 
adjourn the Assembly sine die, no 
court can go into it. Nobody outside 
the House can discuss this. There
fore this aspect raises a basic issue 
which should be borne in mind by us.

I agree with others also that what 
we can do in this respect from the 
report of the Governor is this. It 
looks a fair reading. There is noth
ing else left but to proclaim this. It 
is not only an administrative decision 
but it has got a political background 
behind it. Because it i8 like a Grecian 
orama that the tragic end comes at 
the end of the drama. The end be
comes inevitable. The tragedy that 
is to happen becomes inevitable as fhe 
drama proceeds.

In the past, the Congress Party and 
those belonging to that did not take 
any decision earlier on defection whe
ther it is for or against it. But from 
1952-53 onwards these things have 
been going on. This is only a symp
tom of a deeper malady. That has 
been affecting the entire political 
structure in our country, I join with 
others in expressing my sympathy and 
appreciation to the difficult problems 
that are being faced by the people 
of Nagaland. Of course they belong to 
particular tribes. By just saying that 
they are tribal people I do not say 
they are not facing any difficulties. 
Probably among the tribal people lite
racy is much higher than among the 
people of any other part of this coun
try. They have got better background 
and training than those of any other 
part of this country. What hag hap
pened in the main' parts of the coun
try affects the fringes also.

, Therefore, as a major party, the 
Congress Party has got a more res* 
ponsible and more effective role to 
play in this one and the other parties 
may follow them if they set a better 
example in this respect

Only by this symptom of defection, 
the ministry is being toppled down*.
I am glad that Mr. Goswami, at last,— 
the persons like him,-—nowadays is 
also quoting some figures on how 
much of the percentage of the votes 
is polled by a particular party and 
how many seats were gained by them. 
There should be a correlation and 
there should be a proportional repre
sentation—either a person who gets 
over 33 per cent votes should not get 
seat or if that person gets more than 
66 per cent votes he gets a seat. Of 
course he did not mean that. Take 
the case of Nagaland. There the UDF 
got twentyfive seats which has got 
35 per cent of votes polled whereas 
the NNO got 23 seats with more than 
33 per cent votes polled. It shows.. . .

SHRI DINESH CHANDRA GO
SWAMI: I do not mind your taking 
advantage of what I said.

SHRI SEZHIYAN: I only say that 
that kind of wisdom has now dawned 
on their party. I welcome it. It 
should be pushed to the logical ex
tent to see that this done. As I 
said, earlier when I made some ob
jections to the Proclamation, it was 
not with a view to stall or to bring 
the administration of Nagaland unde: 
the Presidential Rule. Because, yes
terday, Professor Mukherjee said— 
he is not here now—that we should 
viewed with some concern this very 
delicate situation but let us not aggra
vate this Whenever we raise this 
issue, it is not with a view to aggra
vating the difficulty or to embarrass 
the Government. What we want is 
this that whenever we make rules 
with regard to financial discipline 
etc., let us follow that one. That is 
the only way to help functioning in 
ia healthy Parliamentary democracy 
not only here but even in the States 
also. That is why when we raised
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the objection this morning It not 
With a view to stall it.

MR. DEPUTY-SPEAKER: I am
happy as a result of this diaeussion a 
new Committee is being get-up which 
will look into aU the papers that are 
laid on the Table of the House.

SHRI SEZHIYAN: Sir, only yes
terday we received these accounts 
papers and I wrote this morning seek
ing cerain clarifications. He has been 
kind enough to give the reply stating 
that he is looking into the matter. 
But my trouble is suppose there are 
some patent errors and pass these 
demands what is going to happen and 
how will we rectify the defect when 
found later on. I will only cite two 
items.

Take, for example, item No. 1 on 
the opening page of the Supplement 
tary Demands. There you see the 
amount already approved by the Asw 
sembily—charged Rs. 90,000 and the 
supplementary amount now required 
is Rs. 3 80 lakhs That means as per 
the spirit of the Supplementary De
mands Rs. 380 lakhs should be there 
for them after passing and before 
31st March. In the explanation it is 
gfven mainly for meeting the increas
ed demand for medical reimburse
ment, travel expenses, repairs to 
veMeles, hospitality expenses, etc.

~My assumption is much of the 
amount now required has already been 
Spent. If that is so, It goes against 
the Supplementary demands which 
are for amounts to be spent and not 
f6* amounts already spent.

Then take the second Demand. The 
amount already approved by the As
sembly, that is, charged is Rs. 4 lakhs 
and now they want Ra. 5 45 lakhs. 
The explanation given ig increased 
expenditure on office expenses of the 
Secretariat of the Governor as well 
a* charges payable to the Indian Air 
Force for services rendered in earlier 
years. I do not know how much 
amount If going to be spent for using 
the services of the Indian Air Force 
in the five days left.
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MR, DEPUTY-SPEAKER* Infor
mally we hive de&ded to  overlook 
many of them. It i» good you Junto 
brought the to the notice of the House. 
May be good for future guidance of 
that State.

SHRI SEZHIYAN: Sir, whatever
the House or you may decide, these 
are the things that I wanted to tiring 
to the notice of the House. I hope 
they will take this into consideration 
for future guidance as well as for 
future action.

sw r (afar) :
HTOte if 3ft sMMfe qBT VTTW 

faST *WT f , $  «3Wt SPftS 
ft? amtm ’qrrfHT ff ft? nrrsr % f t  
apif sft nym w flw ii fjjPrr «pt 

Tfr f , a *  f*r w v t  
*^t 9P6r wrf% *ft

ft  TOft | STSTRRT FTT'T’TT
*ft sqtft th t i t sfer*r 

gtT %rr fsp wifk'HT % *>fr 
m  fir % q-rfafew  farf-
<TT̂ T *f!T5TT Tf’Tr I 'nfafejRT VT STÔTT” 

VTfTT «pHfT 1

< 0  far? $wr
fipftWT tft *t*PPT f w  f  * f

V mtr TaRnwr n w  W W P F  WW
tit  w p h t  tit  « f t  w m  %

*pff flTT fcr %
% fatr ^ R w  # ; * t  7#  «fh

WOTFJT f  Ff> tfWT *  PTST
fm  yqg qftftfewr <n€Nr tit ?rt»r f  
ssft ?rcf yiRhfr *?t iff 

f^Sft *  ?ft¥ *nt f&r v f t  tit
1 1  fcr *  <i* w  *rtfar * f f

ftvfwnpf *
*r 1 v tt  ffcr f  w r r '<
*|t tfw #  tffor $  v ft «jjr i
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•W W    : *ITOT#f % nt

 ̂ffcPC  J  *TWT̂r %   $

If 7$r £ 1 w  w  *t
*1$   ?RT ?rt wwîhr

 ̂ WT %ff   <ft Vnf%   WFTT 

f̂lf ft fl%*R  *flT *T ft   VTflPFT

T? «%*frl

$ iff  *Tm *ftr   fvfhrr *ft % 

<tt wrerhsr cpp wtzr ht wis*te 

*ft <rc wfer 1   N t f% f» tftamrc 

8#̂ RR f̂FPPT * swIrit «* % sft 

?FPSpr I   <T Pwiii sfr % 

fayrefi % *n*r ytf m*jvf*fr<R 

g «h 

WWW *f>TO : *>fr P̂t «T ? 

softer   *rr 5rpr,#r »Pt <r ?

fcc: jrmr% Sf aft farfa

^  f   iWgr ̂  $11

falfa *Pt * 5R#, 

aw cttt ifPTT̂g *r ift *rrf% *ngt ft 

WRft  tfr srsna* ift ̂  fe* to t 

(1

fart*T *ft it iA3m #*r *t psmr 

?nf% ̂  Sfcr jpt vTRnr̂ftvT̂T form 

3fi5t I >aPET *3fR F̂t fRF*T   % ftn?

5pt VtfW WHW *>T Tft f   ’tft W*lf

% frprnfar $f ifgprRR̂ Rrr «fk ffnr 

brt mvpnm im ir git xfr f  *frc s*ft 

,pt iff f̂TPi ̂ for «nr?r <kik 

iff <rc   jfTRpr vtrj nprr «npr 11 
«ft ymvnr hitot % sft f̂rr *pt 

r̂nipn̂T *&sn%   vtfw *i?t if 33% 
wik if ̂ Rtwr sfr % fsfonsft j*ht $ f% 

^WH . . . («tfW*) . . .

MH, D5BPOTY-3PRAKER:  Order
ptetMk.  What is oil <M»? **•»

should be a limit to all ftfe You 
have not eome to the «abjact. You* 
were talking of something else, t cu* 
tolerate irrelevancy up to a oertain 
extent. But, where your irrelevancy 
cones to a point, where you are go
ing to create  an explosion in the* 
House, it is my duty to stop that. 
Please come to Nagaland.

SHRI SHANKAR  DEV: Without 
creating any explosion, I come to- 
Nagaland.

*pn#« % 3ft $grravrffirarr sftr 
ffST #*nf *t r$ % f̂t

TT̂Tf̂r TRPT m*i   »T  v 
%   w w,   sifsr,

vt % *r    ̂1 ft firfft wfm 
% srpf̂TT ^ m*r 111

# ̂ nf   ^ Ĵt vrt 7?r ̂ j 
?ft*T   *mft-TT»ft sft# *mpr

% *ft ̂f5T 9T?t 1W 5R̂t. . .

MR. DEPUTY-SPEAKER;  I  ak 
talking about the relevancy of what 
you say. I am not saying that you 
do not have the right to speak. But 
is it relevant?

«ft 5TfT  : tsfHn? «ft?r TfT g I 

zxfmz f̂ npr  ̂ 11

s3«n«rwHftw :

 ̂5fT   t 4ft f ft w I 
33% Vh*li>d̂ % m WK ̂TRT ̂Tf?TT 

^% f̂r«p:̂ rr̂ rftTft#»*̂  

r̂?f?n'JT it firar ŝft  «wvim̂1̂r 

^ T̂t f mgr̂ m w Tft t f̂r
^ T̂t . ̂ft % «FRW 5TFIRT % *»f 

?W ft ̂  11 JTPTtty f̂ TR % 

vfh. 11 Pfggfffpr  ̂  vr

ttptîy R «r??rr i 

nf  srfarvn: t % * vpmn?fN9rT 
r «ftr ^

fe?n  ̂ 
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MB. DEPUTY-SPEAKER: It is not 
incumbent upon me to allow him to 
say anything he likes. It is my right 
to decide what is relevant and what 
is not relevant* Now I tell you not 
to speak about these things, because 
they are not relevant to the subject.

SHRI SHANKAR DEV; But I have 
a right to explain.

MR. DEPUTY-SPEAKER: You can
not explain.

SHRI M. RAM GOPAL REDDY: 
He was explaining so many murders 
are taking place.

MR. DEPUTY-SPEAKER: I do not 
want any explanation. He can ex
plain his own position

SHRI RAM GOPAL REDDY; Sir, 
he was trying to say----

MR. DEPUTY-SPEAKER: Mr.
Reddy, I do not want too many ad
vocates to explain his point. I can 
“understand him all right

•ft 5T«PT * *  * t  SRTHTT ^ T T

f  far ^  3R- 3TT̂ ft
Ji? wyiragn&^T, %  vm
3R- ?RT cR cRT STRI#?

?n(V ffrft i 5Rrqnfcirdw
wt iMtftnirsw *  feir m *
^  f e w ,  w re*r, sppiKH^di 
sprnf ^ wnfr

stflfaq ft 
mftrfzw &  jf i

3W CTV <T3pf)pT Jfiffr
?nr ?nr % #5f t o ?  ^  fttfr i

itfft *TPTT ?fWV Vf ^Pir^ I

•ft wwtr srnrr sftflr *pt ifr
^  iftT ^  f^gRTH «fr I

sw *pt sftor I

m  «n̂ r ^pftirr *Af
w t  *  *htr #s srif?r qft « m i  
w r  *r qtf *t r  %
<npmnr *Ft Wc*r arrar »r£<r 
qfr yr w  <rfirer mamm1 
*Pt f«Rr?r^ ft vrqf̂ rar «pt fam *t 
sraT7srgiff*n!f'rc»m«fT . .  .

^ rr«w  : wfpft ?!f*r
ft  m r i

«f;- 5TVT #W : ft <TT WrsqT
VTFfflr f̂ RT% %  qT% 

arts t o t  «ft forr »rt, t o  
sftr igk srsr sn^r tot fan w  i

f f f  f  fo  3*r qfirer «wrm »r %
5RT ^  ^  ^ Tprr ^ I . . .
(W O T ) .  . .  .

STTT«*j«tT : SfTWT 2TF*T 50FT
»T̂ T I «ft «fVo %o I

SHRI P K. DEO (Kalahundi): Mr. 
Deputy-Speaker, Sir, it is our pain
ful duty that we have to arrogate to 
ourselves the powers of the Legisla
tive Assembly of Nagaland and pass 
the budget of Nagaland. I am here 
since the second Lok Sabha, and I 
can say that this House has been seiz
ed with the problem of Nagaland 
right from the second Lok Sabha. I 
recollect how Pandit Jawaharlal 
Nehru used to be very compassionate 
and how he viewed the Naga prob
lem from a very sympathetic angle, 
because he knew the problems were 
genuine, because he knew that they 
are a brave people, they are a coura
geous people, who want to decide 
their own destiny according to their 
aspirations. That is why in 1982 
Nagaland became a Union Territory 
and In 1984 it was nude Into a full- 
ftaifled State.
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- Since that tkbe we have been ex
pecting all round progress in Naga
land in the proper functioning of all 
•democratic institutions in that part of 
the country. But, it is the misfor
tune of this country, as has been 
lightly pointed out by Professor Hiren 
Mukherjee, that defections are being 
engineered from Delhi, the institution 
of Governor is being used to topple 
the rion-Congress Governments, or 
such Governments which are not ac
cording to the liking of the Centre.

> This is the 37th time that this has 
happened. We all want that the 
Nagaland Government should be of 
a representative character, should be 
o f a democratic character and that it 
Should function properly.

In the last general elections no 
party in Nagaland had an absolute 
majority. So, the single largest 
party which came with 25 MLAs in a 
House of 60 was asked to shoulder 
the responsibility of governing Naga
land. After that, the usual horse 
trading, defections, aya-ram and 
gaya-ram came into play and we are 
now facing a situation at the moment 
where no party is in a position to 
form a stable government, according 
to the report of the Governor. Shri 
Jamir was a responsible member of 
this House and for some time a 
Deputy Minister and he discharged 
bis responsibilities with distinction. 
When a member of the State Assem
bly of the calibre of Shri Jamir claims 
that he has got the following of 33 
members in a House of 60, he should 
have been given full scope to try his 
strength and to establish that he 
carries the majority with him. But it 
is our misfortune that Shri Jamir was 
denied the privilege of trying his 
strength on the floor of the Nagaland 
Assembly.

Here I would like to say that Raj 
Bhavan should not be the proper 
place for counting the heads of the 
various MLAs according to their 
party affiliation. The proper forum 
should be the Legislative Assembly, 
according to established democratic 
convention the decision of the Spea-

leers’ Conference. 1 am surprised to 
find that the Speaker of the Naga
land Assembly is a party to the deci
sion for the imposition of President’s 
Rule in the Statr of Nagaland. He 
has given various reasons for it. ~̂ He 
says that he could not properly con
duct the proceedings of the Nagaland 
Legislative Assembly there was acute 
tension, there was a likely attempt 
on his life and so he felt that the 
House should be adjourned for a 
month till normalcy could be restor
ed, by which time the tension may 
die out and normal atmosphere would 
be created. But it should not be for
gotten that this is the very same 
Speaker who changed his political 
colour so many times. So, it cannot 
be assumed that he will be holding 
an independent view, because his 
credibility is a big question mark.

The Advocate-General of Nagaland 
has dittoed the recommendation of 
the Governor, so far as the imposi
tion of President’s Rule is concerned. 
In this connection, I would be failing 
in my duty if I do not charge the 
Government of dereliction of duty by 
keeping in cold storage the Anti- 
Defection Bill, as has been rightly 
pointed out by Shri Hiren Mukerjee, 
because of which defection has be
come the rule of the day. As was 
rightly mentioned, the Orissa High 
Court passed a stricture against the 
then Governor of Orissa, Shri B. D. 
Jatti, for not having allowed the op
position to form the Government by 
not giving them an opportunity to 
prove their strength on the floor of 
the Orissa Assembly. Yet. imme
diately thereafter, he was elevated to 
the position of Vice-President

Secondly, I must express my indig
nation at the way in which the insti
tution of the Governor is being used 
to topple the various opposition gov
ernments.

The Governor holds such a position 
that he is not impeachable like the 
President of India. He holds office at 
the pleasure of the Home Ministry. 
He is being guided by the Home

4, 1897 (8AKA) in relation to sz8
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Ministry. Most probably, this Report 
&** been dictated on telephone from 
ft* JSome Ministry to him to submit
• report according to their liking so 
that they could make out a case to 
topple the established Government of 
Hagaland and to frustrate the aspir
ations of the Naga people to have 
their own Government and to have 
their own say in deciding their future 
and destiny.

Taking into consideration all these 
facts, I feel, this Report is not even 
worth the paper on which it has been 
written. No credibility or no im
portance should be given to it. The 
Nagaland Assembly should be called 
as soon as possible and Mr. Jamir 
should be given a chance to prove his 
strength. If he has got the majority 
following, he should be asked to 
farm the Government

With these words, I oppose the im
position of the President’s Rule.

So far as the Budget is concerned, 
I feel that it is a most painful duty 
that we are supposed to pass a 
Budget about which we know so lit
tle. It will be much better that this 
Budget is again represented to the 
Nagaland Assembly so that they can 
decide their programme for the next 
year according to their liking.

MR. DEPUTY SPEAKER: Shri
B. V. Naik.

SHRI S. M. BANERJEE (Kanpur): 
He speaks on all matters!

SHRI B. V. NAIK (Kanara): Mr. 
Deputy-Speaker, Sir, it is because 2 
am concerned with all our people. 
Unlike the hon. Member from Luck
now, I come from a hilly, remote, 
distant backward area jn the State of 
Karnataka which is very similar to 
thig area. So, I think, there is a jus
tification for making a common cause 

411 such areas.

SHRI S. M. BANERJEE: Don’t
my place, t  am from Kanpur, 

not from Lucknow.

SHRI B. V. NAIK: Sir, in pursuant* 
«£ the MoonufMBdata <*f -the Qe*- 
ecnor of Nagaland, jMr. U  P. m & , 
the Assembly has JxMa kept under 
suspension for some time. Ih w e  had 
the good fortune to go through the 
entire Report of the Governor. 3* 
looks administratively consistent and* 
logically, covert But what he he* 
stated here is:

“In fact, hardly any of the defec
tions from either side appear to* 
have been prompted by any ideolo
gical reasons or the concern with 
the public interest.”

Here, I think, Mr Singh would have 
been more political in pasting a 
stricture upon a people like Nagas 
because when we look at the facts of 
the case, the UDF had 25 legislators* 
the NNO had 23 Members and there 
were 12 Independents. Right at the 
time when the Assembly was formed 
in February, 1974, in a total composi
tion of 60 Members of the House, as 
much as 20 per cent or 12 Members 
were Independents. Let us imagine 
if that happens in the Lok Sabha 
with 535 and odd Members out of 
which one-fifth membership is com
posed of Independents, the bright 
young people like Mr. Mavalankar. 
Do we underline the stability with 
105 Members in the Lok Sabha 
belonging to the Independents Groups 
with 105 Independents, and that a 
Government will survive for even 
more than a month? 1 think, it stands 
to reasons that, in the election re
sults themselves, the fate of the 
Nagaland Assembly was writ large. 
Under the circumstances, to pass 
strictures on the democratic character 
of the tribals is not correct. As far 
as I know, the non-tribals, the peo
ple from the plains, the people who 
are called civilized, are more prone 
to this avarice or greed for power 
than the tribals. I would, therefore, 
say that the Nagaland Assembly and 
the Government of Nagaland are 
more a victim of political etecumstsn*- 
oes than any specific design of ttf 
leaders, he it Mr. Vizol or Mr. Jfcaoifr 
or M*. Japrir. A* least one « f  thcav
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Mr. Jamir, is known to us person
ally.

Another point that I would like to 
impress at this stage as a sort of 
logical corollary is that, in building 
tip a political system or political 
institution, with due deference to the 
great contribution made in this House 
by the independent members like 
Shri Rana Bahadur Singh and Pro
fessor Mavalainkar I would still 
prefer a mandate of a party for the 
minimal equirements of political dis
cipline----

MR. DEPUTY-SPEAKER: You are
quite free to do that. But come to 
Nagaland.

SHRI B. V. NAIK: Another point 
that I would like to suggest here is 
that the question of restarting the 
democratic life in Nagaland after a 
period of time seems to be a distinct 
possibility. I think, the Government 
of India, without leaving it only to 
the Governor of the State of Naga
land because he becomes a local, he 
will be virtually administering it on 
behalf of the President, the Ministry 
of Home Affairs should invite the 
members of the now suspended Legis
lature and try to thrash out the whole 
thing. Or else, a«i has been properly 
suggested by the very senior Member. 
Shri Basumatari, one of the senior 
members of the Council of Ministers 
from New Delhi should be able to sit 
together with the representatives of 
the people there, who do not cease to 
be representatives, and iron out their 
differences, so that the democratic 
functioning of the State of Nagaland 
is made possible

Another point which I want to 
make is this. Right in the month of 
March of any year we have seen a 
crop of suspensions coming up. One 
of the reasons which was seen quoted 
in the letter is that the entire func
tioning of the governmental machi
nery will come to a halt because the 
Appropriation Bill will not be passed 
Though I appreciate the sanctity of 
31st March, that the time of final 
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reckoning for the year is most essen
tial, I think jt is a matter for consi
deration. The Governor asked for one 
month's time and that one month 
could have been given if it were not 
at this critical juncture, at the end 
of March. The unhappy fate of the 
Nagaland Assembly could have been 
solved if this crisis had developed, 
say, in the month of December 1974 
or January 1975- there would have 
been still time to keep the Assembly 
adjourned sine die for a period of 
one month or so and in between solve 
the problem. But now we are faced 
with the arrival of 31st March....

MR. DEPUTY-SPEAKER: May be 
we should tell Members of Legisla
tures not to defect in March but in 
some other month—any month except 
March.

SHRI B. V. NAIK; I am only sug
gesting that some constitutional reme
dies can be thought of without lower
ing the power of this House.

MR DEPUTY-SPEAKER: We can 
write that in the Constitution—defec
tions except m the month of March.

SHRI S. M. BANERJEE: You have 
answered my question. Defections— 
how can you avoid it in this country" 
Even during the Ramayana age it was 
there You know Vibishana. He was 
the first defector.

SHRI B. V. NAIK: No. It was
Sugriva.

SHRI S. M BANERJEE: He was 
not a human-being.

MR. DEPUTY-SPEAKER. Mr 
Mavalankar.

SHRI P. G. MAVALANKAR (Ah- 
medabad): Any imposition of Presi
dent’s rule must be considered a 
retrograde step because it puts the 
clock back. Alrtfady democracies all 
over the world and particularly in 
the developing countries like ours, 
seem to be perennially in crisis and
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the happenings like the on in Naga
land make democracy set not only 
to be continuously in crisis but also 
On the defensive. Therefore, I feel 
that the imposition of President's 
rule is a very unwelcome phenome
non. But, it seems judging from tb*< 
report of the Governor and from 
other reports that have come from 
Nagaland through the Press that per
haps this was the only thing left for 
the Govornmen of India to do.

It is very sad that from 1950 to 1975, 
these <25 years and 2 months that 
we have implemented our Constitu
tion, we should have had 37 occasions 
in one form or other for imposing 
President’s ruly in this State or that 
State in the Indian Union. That 
perhaps speaks not very well about 
our political maturity or political 
morality. Now, if  President’s rule 
had to be imposed in Nagaland as 
the only effective and last remedy 
available, I can only hope that it will 
work and work in terms of clearing 
the polluted air of political defei tion* 
and political immorality

If you look at the problems of oui 
polity a n d  of Nagaland in particular, 
then it should not be forgotten that 
the elections those took place only 
last year, to be precisc, in Februaiy
1974. It is thus hardly one ye*.-, arH 
the fact tht within onn year t'r to 
such an important border area of our 
country should be faced with such 
unfortunate and divisive political 
affairs, I must consider, it is a very 
great calamity.

I am quite sure that we must look 
at this problem not from the poin* 
of view of this party or that party 
going out of power or this party or 
that party coming into power, but 
from the angle of the kmd of reptir- 
cussion it has on the sensitive border 
area which in turn brings unneces
sary and avoidable or'bJems in its 
wake for the entire country. Because 
of this one year’s rule in Nagaland 
by the UDF Ministry there was> at

least a semblance of stability, but 
that semblance of stability aiso has 
melted away and it has brought a 
setback to the stability, which I dc- 
not know how long we will take to 
repair.

Now, as I was saying, Nagaland is 
a special security area because of the 
problems of insurgency. It is also a 
highly sensitive area in more than 
one sense. The people of Nagaland, 
sensitive, simple and s)ncc*|re, have 
been put to all kindsof distress and 
difficulty over a period of time. There 
was a time when the quality of the 
people of Nagaland was very special. 
They had e certain eh' im of simpli
city and spontaneity and their honesty 
and simplicity both of which seemed 
at one time the{ special characteristics 
of the Noga people %ra no longer 
true to-lay of these very people. 
This is t decline wh’t j  has to bf* 
regretted by all of us ’aho believe in 
the virtues of simplicity and hunes*.y 
I am told that in 1944 when the 
War—the Second World War I am 
talking of—touched tht area of Naga
land, what was then called the Naga 
Hills, at that time there waj one 
British Deputy Commissioner—T think 
he was tho last BritM' Deputy Com
missioner, for the Naga Hills—Sir 
Charles Pawsey___

MR DEPUTY-SPEAKER: Why go 
into all that?

SHRI P. G. MAVALANKAR. When 
the War rame, he said that tlu* first 
casualty v/as honesty/

The first causualty in war, generally, 
is truth.’ When war came to those 
arctas, people, who used to be iriendly, 
full of honesty, etc. lost »oi \e of these 
qualities of life. Nagus we/e known 
for a certain code of conduct, a cer
tain individual and social morality, 
not bothering themselves about sel
fishness, and if somebad.v overtook 
them and went ahead, they used to 
say, all tight brother, be happy go 
ahead. That fine quality has {tone 
because, I am <*>rry to say, politicians
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have gone $00 Nagaland or rather 
h*v* growaa into Nagaland, thcso who 
have became ambitro'is, greedy, 
power-minded and so on. Defection 
has made an acute situation, a sort 
Of acute tewsion And, in *his connec
tion, I would like to ^uote a line 
irom the report of the Governor 
where it says as follows:

“The Tact that .six members, in
cluding some Ministers had defect
ed twice within ten days can only 
be regarded as a case of totally un
principled and unabashed beha
viour.”

One really feels sorry that the epi
sodes of “Aya Ram*' and “Gaya Ram” 
of Haryana should hav-j gone on to 
a ter off place like Nagaland’ What 
is the remedy? There is already be
fore our Parliament, before the Joint 
Select Committee, a Bill supportedly 
for removal of dcfecrijn^ But that 
Bill is not striking at the root of the 
problem. After reading all the rcpurfg 
about thci present crisis in Naga'aid, 
I wonder whether wc should n t̂ p'j 
ahead with one simple provision— 
that no defector will be* made a 

Minister and that the s’Zo of the 
Cabinet should be restricted to not 
more than a cretain percentage of ths 
total membership of that pLi-ticubr 
House. Having 18 or 19 or 20 Minis
ters in a House of sixty, makc.> i tally 
a mockery of everything. Therefore, 
what I would have thought should 
happen is that this sort of action 
which happened in Nagaland should 
in turn give us a fresh stimulus to 
think concretely in terms of restric- 
ing the size of ministries so that th? 
lure of office does not touch the 
people there.

I wll not go into the question of 
party politics, UDF and NNO, United 
Democratic Front and Naga National
ist Organisation, in Nagaland. But 
I would say, this game of defection 
in Nagaland once again has proved 
how such a game is dirty and devilish 
and how it can bt| destructive to the 
healthy growth of parliamentary de
mocracy.

(Nagaland)
I would have liked to sit down at 

this point, but my good friend Mr. 
Naik made a reference wittingly ox 
unwittingly to the role of independ
ents in the Nagaland Assembly and 
said, there are 12 independents and 
because of their defection the problem 
started and he tried to make out as 
if that was the whole reason for this. 
To call such people as independents 
would also be wrong in the sense 
that they were only waiting for s.orre 
chance! A real independent is one 
who is not dependent, but who is 
always dependable for his integrity, 
for his opinion, for his character. 
This is the main thing.

In the end, before I conclude, I wish 
to quote again from the Governor's 
report. Hti says:

“It is only a fresh election, at 
which the electors may withhold 
their support from defecton that 
holds out the prospect of a fully 
stable Ministry.”

Although this is a fond hope, I also 
hope like the Governor, that after 
some period of time, Nagaland will 
be given a chance of a fresh election, 
a fresh Assembly, a fresh Govern
ment, which will free th? State from 
this disease and defect of defections. 
With these words I conclude.

16.00 hrs.

SHRI PAOKAI HAOKIP (OUTER 
MANIPUR): At the very outset I
would like to thank the Minister for 
presenting this budget for the State 
of Nagaland. I am sorry to say that 
it is very unfortunate on the part of 
the people of Nagaland at this junc
ture to have the State of Nagaland 
under President’s Rule. This has to 
be done under the circumstances 
which could not be avoided.

As a layman I would like to touch 
only one point. On the front page of 
the Report of the governor, para 3, 
says:
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''Shri Jacnir now claims to have 
33 members in the UDF, and has 
sent me letters signed by each of 
the 33 promising, in the name of 
God, their unchanging loyalty to 
the UDF.”

This is very surprising to hear this In 
{he matter of defection. How they 
'lake the name of God is a surprising 
thing to me. Why could not this mat
ter be considered seriously?

Another thing that I would likei to 
refer to is this. Some Members from 
the Opposition side have the tendency 
» .  criticise the Central Government 
lor the imposition of President’s Rule 
in the State of Nagaland. For the first 
time in the history of India, in that 
State. President’s rule Has been im
posed not by the Centre but by the 
representatives of the people of 
Nagaland themselves. TKere are no 
parties there in Nagaland Legislature. 
There are some local organisations 
called N.N.O. and U.D.F: No ideolo
gical parties. The Speaker of the 
Legislature tried to do something 
against a democratic spirit. My infor
mation is that on that very day when 
the Speaker decided to adjourn the 
House sitne die, there were Members 
who had collected themselves inside 
the House. They were physically 
present—one side led by Shri Jamir 
with 33 Members and the other side 
with less than this number. When 
they were physically present here, 
one is surprised how the Speaker had 
not decided as to who commanded 
the majority in a House. Why did he 
decide to adjourn the House sine die? 
What is the point in this? I would 
like the action to be considered seri
ously in the best interests of a Par
liamentary democracy if at all it has 
to function. I am not here talking 
from the point of view of any party. 
I am speaking from the point of view 
of parliamentary democracy. It is 
very unfortunate on the part of Naga
land people that they have to be 
brought under President’s rule They 
Should continue to enjoy whatever 
they are enjoying socially, politically 
and administratively and should be

drawn into tKe national main
stream. They have to function 
smoothly I do not know why the 
elected people themselves brought 
about the imposition of President's 
rule in the State of Nagaland. It Is 
for the people of Nagfcl&nd to decide 
it. I hope this President’s rule will 
be as brief as possible and the elected 
representatives will have the earliest 
opportunity to decide for themselves. 
Being a Member from Manipur, we 
have the experience of President’s 
rule for a number of times and we 
know how under the President’s rule 
the officials behave and what the 
sufferings of the people are.

ME. DEPUTY-SPEAKER: As we
are having a nomnibus discussion on 
many issues together, I will first call 
the Home Minister and then the 
Finance Minister.

THE MINISTER OF HOME AF
FAIRS (SHRI K. BRAHMANANDA 
REDDY): Mr. Deputy Speaker, Sir,
I have heard with as much attention 
as possible the several speeches made 
by the hon. Members who parti
cipated in this debate In the end I 
feel that it may not be necessary to 
waste the time of the House with a 
lengthy reply. You are aware and 
the hon. Members are aware that 
after a good deal of consultations 
with Naga leaders and others a 16- 
point agreement emerged. State-hood 
to Nagaland was given and Article 
371A prior to the State-hood was in
troduced in Parliament which govern
ed the reltions between the Centre 
and tho State of Nagaland.

After that several years have passed 
in which responsible governments 
have functioned and I must also say 
to the credit of those governments 
that a reasonable effort has been 
made to improve and 'develop the 
area, to improve the communications, 
etc. etc. though one might wish that 
a good deal more could have been 
done.

Now, Sir, so far as the situation 
there is concerned, oftentimes it has
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(Nagaland)
eame during Question Hour and on 
several other occasions that alter the 
State-*hood and the responsible Go
vernment coming* in many of the un
dergrounds "have come over-ground 
and 'in accordance with the promises 
given they have been sufficiently re
habilitated. But it is unfortunate 
that now and before, a few hundreds 
of insurgents, a few Ixundred of un
der-grounds have been trying to have 
contacts with the foreign powers and 
get possible inspiration as well as 
arms etc. and it becomes necessary for 
the police and the security forces to 
deal effectively with that insurgence.

Sir, when the 16-point agreement 
emerged.. .and Nagaland became a 
full fledged State, so far as the Con
stitutional position is concerned, there 
is a finality and there is no question 
of any political problems still re
maining. But, obviously, the House 
docs not expect the Central Govern
ment to be soft to these undergrounds 
who have been attempting to speak 
out and get arms and ammunition 
etc. from a foreign power. Sir, as has 
been rightly remarked by Prof. 
Mukherjee, a very lengthy and argu
mentative report has been given by 
the Governor which I have placed 
on the Table of the House. From a 
reading of the Report, it is clear to 
anybody that in spite of his attempts 
to get the relative strength of the 
parties tested on the floor of the 
House, it was not possible and how, 
m <a situation like that, specially, when 
the Budget had to be passed and the 
Appropriation Bill had to be passed, 
he was compelled to recommend the 
imposition of Piesident’s Rule. I do 
not want to go into the lengthy report 
of the Governor, Sir, because, hon 
Members would have read it. Now, I 
am very sorry that an unfortunate 
and, I should say, an uncharitable 
remark has been made by Prof. 
Mukherjee and Mr. Deo as well and 
possibly during my absence, by some 
friends from the Opposition that this 
was toppled because of Centra) Gov
ernment's intervention. I want to tell

the House m confidence and absolute 
sincerity, Sir, that there has been ab
solutely no kind of interference from 
the Central Government. The events 
took place in such a auick succession 
and until the Government’s report 
came, we were not aware that Jasokie 
lost his majority or even Vizol lost his 
majority. Of course, it was claimed by 
Jasokie that but for the duress and 
the threat etc, he would not have lost 
his majority in the House. In this 
connection, it may be useful to point 
out to the House what the leader of 
the UDF Party, Mrs. Rano Shaiza has 
said and what Mr. Jamir, leader of 
the UDF party in the legislature has 
said. This is for your information, 
Sir. This is what Mrs. Shaiza has 
said:

“Although the UDF commands a 
dear majority at the time of the 
Proclamation, the party considers 
the action of the Governor suspend
ing the Assembly to give respite for 
forming a more stable future Go
vernment fully justified.”
I may also read a line or two from 

the letter written by Mr. Jamir, lea
der of the UDF party in the legisla
ture,—who claims majority—to the 
Governor.

“Respected Governor,
I on behalf of my party, express 
our.

“appreciation for the right deci
sion you have taken to keep the 
Nagaland Legislative Assembly in 
suspended animation. You have 
been very frank to us all through 
this crisis and 1 believe that under 
your guidance, a stable govern
ment will be formed without 
delay......
MR. DEPUTY-SPEAKER: How

can animation be suspended? How 
can you suspend animation? If you 
suspend animation, there is death.

SHRI K. BRAHMANANDA REDDY 
Sir, this is what he said. I quote 
two sentences from the letter written 
by Mr. Jamir.
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Now, Sir, one other remark h&s 
been made, namely, that the Nagaland 
budget shows an extraordinary Item 
of expenditure on the State police. 
But, if you go through the budget, in 
regard to some items—I do not want 
to go into the entire thing, for in
stance, in public work housing, roads 
and bridges, you find that the amount 
is Rs. 22.47.000 and odd. Power pro
jects Rs. 4.43 crores, water supply 
Rs. 2 crores, agriculture and minor 
irrigation Rs. 2:24 crores, industries 
Rs. 2.27 lakhs, etc. The expenditure 
on State police comes to one- 
thirteenth of the total expenditure. 
I do not say for a State like Naga
land it is small, but ell the same it is 
not a very extraordinary item of ex
penditure; considering the circum
stances prevailing in that State.

Naturally, the Governor will not 
only run the day-to-day administra
tion of the State but also take steps to 
see that the developmental effort Is 
not neglected and concentrate his 
attention on development. You are 
also aware that the Nagaland area had 
recently a sugar factory. In fact, as 
Chairman of the Finance Commission, 
I had an opportunity to visit Naga
land, and I saw the Sema area, the 
Angami area and other areas. It was 
kind on the part of the men, women 
and children that they greeted us and 
welcomed us. We found that there 
is great scope for Nagaland to develop 
provided the activities of the insur
gents are reduced. I can say from 
the feelings I got that the Naga people 
are vary anxious to develop their 
area. Of course, as compared to the 
rest of the country, education is more. 
All the same, the area requires deve
lopment More and more people 
should get iifto the mainstream of 
national life, go to other parts of the 
country and serve in their respective 
fields. It is quite in evidence that 
many young people from this area are 
coming into the IAS, IPS etc. and 
serving in other areas very well. We 
want more and more of them to do so. 
Unfortunately, because of the activi
ties of a few hundreds of insurgents 
the tranquillity and peace of the area

in being disturbed. „The sooner all o f 
us make an effort to^see that this 
goes down and thty are attracted to
wards national activities, the better it 
would be not only for the country tout 
for Nagaland as'well.

1 have nothing more to say except 
that the Anti-def&ftions Bill is before 
the Joint Committee of Parliament. 
It has had several sittings and X hope 
the deliberations of the committee 
will be concluded shortly and the re
port presented to “ Parliament for 
consideration.

THE MINISTER OF STATE IN THE. 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE): 
Sir, at the outset let me express my 
gratitude to the hon. members for 
allowing me to present a budget 
document though it was not in its 
proper form and for allowing the 
budget to be considered by the House 
by suspending a rule, which we were 
not in a position to comply with. 
Most of the members who have taken 
part in the discussion have concen
trated on the political aspects and 
these points have been answered by 
my senior colleague, the Home Minis
ter.

Two or three points were mention
ed by the hon. Members during the 
course of their observations I would 
first take up the point raised by Shri 
Sezhiyan. I have received his letter 
today and I have replied to it where I 
have explained the situation in which 
we had to bring this budget. Here I 
would like to mention that we do also 
feel that some sort o£ guidelines should 
be framed and issued to the various 
State Governments in order to meet 
the contingencies which are occurring 
nowadays. It would be better if one 
uniform pattern of financial admini- 
tration could be evolved in various 
parts of the country, of course keep
ing in view scope for accommodation 
to meet the particular demands and 
requirements of the individual States. 
Had it been there, perhaps, it would 
have avoided a situation like the 
present one. Regarding the points



3«3 £*• *«*► re Proclamation CHATTRA 4,1897 (5AKA) in relation to 33*
Nagaland and D.G. k  S.D.G.

{Nagaland)
mentioned by him in his letter and in 
bis observations on the floor of the 
Bouse, 1 will collect information from 
the State administration and pass 
them on to him.

While making my observations on 
the budget I have tried to highlight 
some of the salient features of the 
budget,particularly financial assistance 
and a few other points. It has been 
possible in the current year to in- 
crease the Plan allocation to some ex
tent, though no1 to a substantial ex
tent. While last year the Plan allo
cation was Rs. 14 crores, this year it 
Is of the order of Rs. 15.24 crores. 
While Central assistance last year was 
Rs. 7.12 crores, this year it is of the 
order of Rs. 9.12 crores. Therefore, 
It is not correct to say that the 
Centre is administering Nagaland only 
through police and military, without 
taking care of the economic develop
ment of the area. Some of the major 
projects, including the paper project, 
have been taken up at the initiative 
of the Centre, and some more projects 
are coming up.

One of the points raised by Profes
sor Hiren Mukerjee has been replied 
to by the hon. Home Minister, by 
quoting certain figures to show the? 
it is not a fact that the bulk of the ex
penditure in the budget has been ear
marked for police administration. For 
Instance, even in a small State like 
Nagaland the allocation for power 
projects this year is Rs. 4,43,57.600. 
Another important feature of this 
budget is the provision for grids. 
While many of the developed States 
have not been able to take care of 
their particular areas, specially in the 
matter of grid1?, in the case of Naga
land the allocation this year for that 
is Rs. 3,53,60,000 Certain other 
deve’opment projects have also been 
mentioned in the budget to tnke care 
of that area.

A reference was made to literacy in 
Nagaland. The percentage of literacy 
Is not bad as compared to many other 
developed States. Some of them are 
stiH far behind Nagaland. The allo

cation for education is Rs. 5,31,78,000 
In a budget of about Rs. 56 crores. So, 
the percentage of allocation for educa
tion is not bad in comparison with 
many other States.

I agree with many of the hon. Mem
bers who have expressed the hope that 
the spell of President’s Rule should 
be as brief as possible and it should 
be possible for the people of Naga
land to arrive at a decision about 
having a Government of their own for 
sorting out their problems so that they 
can transact their business on the 
floor of their Assembly, which inci
dentally would be a relief to us to 
some extent, so that it would be possi
ble for them to take care of all the 
developmental aspects of their area.

MR. DEPUTY-SPEAKER; I will now 
put the Resolution to the vote of the 
House.

The question is;

"That this House approves the 
Proclamation issued by the Presi
dent on the 22nd March, 1975 under 
article 356 of the Constitution in 
relation to the State of Nagaland.”

The Resolution was adopted.
MR. DEPUTY-SPEAKER: I will first 

put the Demands for Grants on Ac
count to the vote of the House.

The question is:

“That the respective sum-; not 
exceeding the amount? on Revenu* 
Account and Capital Arccunt shown 
in the third column of the order 
paper, be granted to th<? President, 
out of the Consolidated Fund of thp 
State of Nagaland, on account, for 
or towards defraving the charges 
which will come in course of pay
ment during the ymr ending th? 
31st day of March, 1976, in respect 
of the heads of demands entered in 
the second column thereof—

Demands Nos. 1. 3. 4 to 9 and 12
to 55.”



The motioffi was adopted.

MR. DEPUTY-SPEAKER: Now, I 
put the Supplementary Demands for 
Grants to vote.

The question is;

“That the respective Supplemen
tary sums not exceeding the 
amounts shown in the third column 
of the order paper be granted to the 
President out of the Consolidated 
Fund of the State of Nagaland to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March, 
1975, in respect of the following 
demands entered in the second 
column thereof—

Demand Nos. 1, 3, 5, 7, 9. 12, 15 
to 18, 20, 22 to 24, 27. 29 tj 31. 37. 
45, 46, 49, 51, 52 and 54.”

The motion was adopted 

1627 brs.

NAGALAND \PPROPRIATION 
(VOTE ON ACCOUNT) BILL*, 1975

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE): 
Sir, I beg to move for leave to intro
duce a Bill to provide for the with
drawal of certain sums from and out 
of the Consolidated Fund of the state 
of Nagaland for the services of a part 
of the financial year 1975-76.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro
duce a Bill to orovide for the with
drawal of certain sums from and 
out of the Consolidated Fund of the 
State of Nagaland for the services 
of a part of the financial yfiar 1975- 
76.”
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SHRI PRANAB KUMAR MUK
HERJEE: I introduce! the Bill. 1 beg 
to move:t

“That the Bill to provide lor the 
withdrawal of certain sums from 
and out of the Consolidated Fund of 
the State of Nagaland fpr the ser
vices of a part of the financial year 
1975-76, be taken into considera
tion.”

MR. DEPUTY-SPEAKER: The
question is:

"That the Bill to provide for the 
withdrawal Of certain sums from 
and out of the Consolidated Fund of 
the State of Nagaland for the* ser
vices of a part of the financial year 
1975-76, be taken into considera
tion." '

The motion was adopted.

MR DEPUTY-SPEAKER: We now 
take up the clause-by-clause consi
deration of the Bill. I put the clause* 
to vote.

The question is:

“That Clauses 2 and 3, the Sche* 
dule, Clause 1, the Enacting For
mula and the Title stand part of 
the Bill*

The motion was adopted. 
Clauses 2 and 3, the Schedule, Clause 
1, the Enacting Formula and the Title 

were added to the Bill.

SHRI PRANAB KUMAR MUK
HERJEE; I move;

“That the BUI be passed"
MR. DEPUTY-SPEAKER: The

question is:

“That the Bill be passed”
The motion uxur adopted.

The motion was adopted. —*-*
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